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qT.H.A. 716(37).—Fea T T, Fa Trafaae, 2013 (2013 F7 18) #it aTeT 408 37T 468 F a1
TS TRT 469 FIRT Y& LTRAT T TN Fed gu Haferted = a=Tdr g, -
1. Tferg AT 3% WA~ (1) = F=ET &7 |ier 71 g Fu+t &t stfespr =24, 2016 2

(2) T I TSI H YHE B T A g g

-1
TRWTHTT 3R T i

2. qRETTE,— =4 M= ¥, ST T G187 7 777 ruterd 7 2,

(1) “srfaffaw & Fu=t stfarf==m, 2013 (2013 #1 18) stfesa 2;

(2) “dar F forg qar & T TershTe oreraT 39k WTfersd Tiaf=ier grer Iuersy F2raT 37 uqr At

2 e == Rt g st g|e, At srrar s giehae i i Sio;

(3) “srfera<wr & sTfErawhr AfafeaH, 1961 (1961 FT 25) F aTefi= &t  FixrF F =aET FT gHaX
=R rfere g;
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(4) “SMEEH” | L ATHT T HIs AGTAHAT AT Fls AT AE FAAT Hahrg 80T g ST Aterf=as &
eI AT AT AT ATIHT AAAT A IR A2 Fiied § TETH &

(5) “smaER’ ¥ ATAATT F UG * Tl ®ra FoFaT 47 FIE 3aes, saead] e a1 FEaTel
ATeae AT B I TEH reer T I 7w (29) F srehier Framatearfoa s siafa swaee ar siafia
Arf=rerT ofF sty €;

(6) “wrferpa wiaRte” & srfafe=a # amr 432 F el TAREtad 7T & WaEter & &7 F
STErTOT & FHET IHF HIHA DI TEq FA 6 (o0 T FIET oI § TIEFa Fs Afh ArH9d &

(7) “waradte” ¥ stafFa ft g 419 F srefie afda sfaereor & w1 dio afesa 8 sie oad
TATATTITF ATATAT o ATHATT TH T WITerw TE7 9% 457 % o0 FT a0 & 7 orqared &
FLTET FILT (ST Flehe ~ATAITS ATHA g

(8) “Fra TR | ag Troreet SAT9a ¢ SrEH srfasreer it Hatera =madie #f Haer gq smated
T2 o forT Toe g ToieeTe &0 F STaad &7 AR AT Searast Y18 30 S €;

(9) “wwTior” & Meferterd a&arest § gataa giafate sied
(F) WA AT ATATH, 1872 #F¥ & 76 F TATSTSTAT o STHTL THTIOI; AT
(@) FEAT SRR AfEfaae, 2000 T 97T 6 F FATSTATT F ATETE THATOTT,; F2aT
@) = rferfeae o erefie shueT TR T ST JHTieT v,

(=) srtarfeaw fr amer 398 F srefiw fafga fret sitemes Tder & SeAde fFw o sterar
TETAT TT & FUAT TGS o HATAT § TSTEEIFd el HowT & HSTed T FEarerst =l
et sTfeaThT ST 9ee AFTSde q@TERE AT FAAT g g7 a9% &7 § YA
EIREIES

(10) “SyfEresor gIT YHTIOQ” & STTErheor it ToTeal GIT TaT AT il el =amardis g=T Ser
3IY IHhT Hg¥ AT g5 e i o Jc Wiq FHIfora 36T 3T 27, oY Ard i are7 sifaf=ay, 1872
(1872 T 1) FiT 9127 76 H TATITSTAT ATETL T, AT €,

(11) “A=TC” & =g =at~w forEer swor fora = g, afene &;

(12) “Hre” & =7 ATAIH, o = a9 F ITFdr % AqE0r § el AT FAaT e Tl
FAeadt smaed e T aeaqrest & o ererar seqrast rgar Afeor & areer dr yHriva wiw
AT =T HFAT & AT qAT B AT § AATAAIRE AT HNTS-T5 I THATOT T % o wamr
TR0 ST ATeT 09T ATHYT ¢ S SHH HE AT ° AT AT FlE HeEd q9aT = (HFA g
SATAHTIT T TEATAST T TAFEIH BTSN 6 (o7 [Afgd s 6 &y g

(13) “HIEe” | FTS =<k, IT =A<F w1 AT Siafafer afgq, st srdanEat 1 # s ger srforsa
T S At srerar Ik Srefie a9 U FEEt o orehie wreer fohET ATHer o daer § srfareRr & A

TS thigel h{dl %l;

(14) “wrze fRam & & Tfaewor it TR & FIATAT § RIE AT 97 T 8;
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(15) “siaadt sraad’ & ATGFIT § T2 § A Lot AT FwEAArEr, Hhq S s F e staan
TAer FT AN F2A & o0 FraTer 981 €, & et et sreram qe1 ATt § Fils e T &

(16) “TeshTL | ATAFTOT o TqHeT TS AT AT AT ATIHT FISA FLA ATAT Fl5 SAF ATHIT 8 3%

TOH TAETar a7 FUAT TOEere a1 YT fAeerr a1 Fedie &1 AT a7 Fald LR a7 109
AT AT AT THITH 3T 30 ATATHIR T7a7 AT Rord oo Afa=a9, 1934 (1934 F71 2) &
eI qHATT I TAAT TEQAAT & STAAT SIIAT TS FLA SAAT ITAL 3T Hdel FT ATIFT ITH FlS

Fv FT<F A2 I STUTe AT ATea T TRt H Baema #rs o= =7f<h oanfoe &;
(17) “aif=repr & FrE ATHT ATAT AT AT e 72T fwra afasa g R seeor &
ATAFTOT F THeT T FAATG! LA 8% &5

(18) “RRaag =afke” & srfafF= ¥ dora Susdl # Sfoafed 92 srrar a9 & d@ae § F1T AL,
ATeTY, FHAT, ATRAT FIAT ST o177 Fatara a1 a7 T Fo=r srerar =9 Rt F BT amer
TAAT FAATE!  ATIT TS A7 ATh ATTIT

(19) “FE==” | T AT iqad] el qfgd, AT, e, e, 39, Ty, fEaw,
gfcaTar, srfafes fErawor S qe st siv 3% fFaworn i W Y AT g 3 T80 STfeseor grer
TAT ATAA TEATAS HAAE B,

(20) “ges” & =7 It F faw 88 % ot F ofiqw #1E st aferia

(21) e & srfervor #7 T afena g 37 38w srferwor a1 =mardis #1 g s stfee
ERICES %ﬁl’ﬁ"{'ﬁl@l? EaRlE R IR R IR IRIIS K ﬁ?‘IGFF'I,

(22) “TRIEEY” | ST TATIEATT AT el TSI ohl TASTEel AT g ST ST 3 I Harerd
AT F ATITGT T ATLEAT FAT 2

(23) ‘e d% T ari fo §% sfaf=am, 1934 (1934 %1 2) & Femafaroa adg feoe 8=
SIS & 3w o Tt amETd T iR sy €

(24) “HETE=” | ATAFHIT % Hg¥ FIRT ELag AT &

(25) “@fEa” & sAfaweor &1 gfea T qfaa 6 Tt fT T § i 7 UET ®iE 9O
st srfera & o afee & afxea sie 1 wementsa fre s

(26) “TTANT ATET & VAT =T AT 2 ForEes aer § Jfafq 2

(27) “wTafd S & UF I(AHT AF_ & T § AT Iq UH HARR G OE H9 FT AT
TTtHe AT 2 storar arar 8 e gar a7 Rt orar 1 Feames wTe g g Y SHE e, I,
FLRTHRIUT, A S TATH AT HGT 9T FA AT el IFqT 6 HOITET 7 il o7+ HL< AT AGEdT
safde g

g I 2, Meares It ateaterd a8t gri

(28) “arar & wfarfaae fi wrg e i &

(29) “BEATANRT AGEA” TIAT "GEATARG ATHT & ATATHIT 6T 92T 434 HT ITIRT (1) F @ (F),
(A1) ST () F ITST F ATEE FOAT AT TS, IF A, ST =mared, st o @




4 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT II—SEC. 3(i)]

AT e (FAEURA) T S S @ @EETr ot I (TS U)o
FTAFTOT T ZEATAILT FTAATIRAT AT &;

(30) THH TIH 9T5aT SAI¥ 9& ST TGl Agl Uiq ATe=ad § TRATNT §; F Tal o1 g S Ivg AT =aw
¥ fam o €
3. T sty §f TET.- STt At i == et g v Gy s @S 3 srefie ar i 1 #2
¥ forw srfier srferreor gy fAfea et srafer f somT w0 % forw o< safyr o 2 amer fiw g sro

e 7t ffaw faw uH fam 92 w1 8F Sai ATIwaor &7 w9 98 g dl 9g (o ¥ 396 a1 6 o Jarh
T ST 92 T Al SIS (AT SITUATI

4. TET.- =0 (ATET F IUTH ‘F F T § AT T=A1 Al 399 Ifeafad TAS=1 * T o qraer it
TRt % STTA Hera AT Tadd F3d gU STANT | ATAT SATUIT ¥ IS AR EAwar & oI HE 7T
fAfae 981 2, T T T Sqaifed I%T START § AT ST

5. areer AT fAEer ar Ay o1 w9 frame- o [, [eer, e, 99, T A7 99T ST Aot
FEAET F ATH & ST 0T FATUIAT ST T 9T TS T FeqeT FRT 36 TATS o fory [ & & sriespa e
T ATIFHT FRT FEATAT XA 6l AT, W AT T o gU SEATe? o0 STTUAT STTEERaoT shl ATeenid qaT
TS SATUAA

6. st T arEhT qET.- ATTFI FT AT T FRT G g7 qug-a9g 77 ARy i
SO 3% 28 TioreaT it srfseear & T@T ST

7. FIVSAGT T ATV~ TOESTT 6 ITE ATAFIOT o ATHAG! T TTHLAT GIT 3T Foheft ofF reor =
AT § HSA AT AT &S T8 AT TEarast SATIHT0T il AT 6 (a7 STEHTor r TT9TeT | arge of

ST AT S A A T

T ToTERT, ATAFRTO & WA AT TSI o (o7 S T FITSTI AT AT gerd & forw stfaraeor &
ToRHT o= STTErT<T T ST < Fhd T &l

8. Fferspeor ¥ qo.- ATAFTT F ToF FT AT T6F TEATAT § 3T ITF TTafarF srfarrrivar =+
FT T 17T T 9T 36T SITOATT ST giergmse au=|

9. 45% & .- doF & He FAeAY FRT QU AT AR F e T gU ATeora: g 10.30 a9 &
FILTE 01.00 97 T 3% 02.00 3TICr= & 913 04.30 a5t T il

10. & F H"e.- (1) af¥are, T=aw i o O TaFwien & Farg Afweor &1 wraed audt
Frafeadt § wTa: 09.30 a7 & T 06.00 57 T GAT T

(2) THRIEET &7 wIEfoRT qea § Tt wrdfaasi & 9ra: 10.30 a7 7 o9 05.00 57 T AT T2

11, sfgeer &t sfafiRa aftedt- =7 [aat f w5 A arq 2a go A sSfasw=or #1 = w731 6iR
ATEHTOT T TTHAT FT TETANT FIA & T F (1T SAFAF THA SATH AT AT Tl el AT 391 39 % for
STTErHT0T ohT AT (B STRAT T HITHT AT STAAT THATAT gl T

12. FoieT.- ATAFTOT F UF a9 | FTART9T F7 Feie? ATFI0r ege 3fi7 qeegi gray Aot frar srom)

13.  ATHAT HT GHAI.- ATH & THE 21982 12.00 ST AT & Tgol Teqd THT Thlel HIHA, TTa I 39
et § Toaeuefad F dqE™ g2 a%g & IO & dT oS #dfead & o geftesg R Sruw s st
AT #§ TIgT 12.00 §97 F a7 99g a7 03.00 S97 & Ugel ITH B ATl TH STTAFTOr AT yeqeq iy
fafatae s % | s o % o g=ag e st

14. ge ™ f afe.- st oot R R s 97 =9 FEEt i G e w7 e w7
TET T e T HHAT & AT U ATl AT TR F qrrer § e T qehar @ S 9w qae 2T 31
T == s a=hT "5




[am 1—&vg 3(i)] WA kT SIS @ STHIROT 5

15. U AT T@ T oOf=p.- srferwor Uy orat, T 2 S wreer § = % forw stuferd g, uw A o
LA AT FAATET Fe o forw == et g = Gt sreer g et s 1 aer aar g i
TH T ST F&T T SELT TATT Had AT AT 7T TT 0T F AT g o J18 qg! (<47 ST

T —2
srearer, TR sk ai~e i afear sik v

16. AL & FA.- ATAIH H ITATT T =T FIW § 77 W@l T &0 TS ATITL0T ARRAT 6 ST,
sreey faeferfra arf<ear T ST e, srerie-

. SATAFTOT ZTT ATHAT T FA=TT T STeqeqa,

T, rfersrer i T 7 57k 1At & fAoured § [aer 39T

T, ATE=FToT F FTAFATAL T T AT RTTE AT FLAT;

o, TR % T ATIFIOr AT U TS T A AT 5 § TR FAT,
z. BT oo F =TETer ¥ A F 1 AT 9T a9 |41T;

7. = At & wefi| srewer & fRu o st v AvuTes; s Ut sew orfRAT STU stfereRROT % \ewdl,
ToreeTe, A= 3T 7T FHATGS F AL THIq0 3fT TTHAE HAT 97 FIA7 Fd g0 AT %
THE AT 6 FoqTa § % o 9 gn

17. g 3 F1.- (1) TS % Foed o7 srgame g, ari -
@) e, ATTRERTE ST sraant T T,

(@) oot AT ATCERT T A=A AT TETIad] FAATel | e o7 sreae ST 7T,
(M) AU HHA AT AMCH 3T Ivg & * (70 ST T AT,

(F) U HHA AT AMCH 3T T GHT H T 3T AT(eH <o 6 o7 rerae ITq FHTAT,

()  u« Ay i ariver gfaeenfoa 3 % fore sraee s F#3;

(F)  IEATASI T TR 3 AEeAor & Haterd smaer ST F9 & o7 srerae 9T F T,

(®) sAtewer F A fEe =T &1 A & o Bfga s\ s (S|mores) snte & are e
T AT AT FLAT; 3T

() UF FF AU AT ST FoF srearer aog-a8g 92 fAger #;

(2) FTHTTT: Tt TN AR (T ATIIS AT | G189 00 S[TO( T SHemor qReatadt § afw
rorefe srfarawor fger w3 a1 Tioreer B off a9 w3 off araer wafa wam 8w 39 fere sfasmor &
THE TEIT HT

18. AT F AT &F FA.- T FT I8 ATIFI % T AT, 72 Geett § o grm

(2) g ATAFTT & Feer T ATHTT LT 3 =T F refi7 I AT, FAT F7 Fdg FHAT 7 q97-
T O T TS ITAT oTRAT HT TN HT

(3) |f=ra & Fcd —
() rfersreor it drereRTelie TRATSATSH 3 T TATHT T T ZT;
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(@) AT HATEAT o TART TAT AT AT THAETT

(1) STTErReoT 3fY Toeht W@edial % ags Maae a1, AR v yaee sie st yeee w43,
(=) srfersreor o fea-ufafam o #rat & ot srfera agraar Sucrse 3,

() SATEFTOT AT FrATAT 3T T T HATA T Tae 3T TAAEA H,

() SATAHTOT F AT TAHRTAT T T T AT TATH;

() SATAFHTOT T TS HIATUTAT o6 TTTEFT AT ST AT FIerhl 6 qT GHAT FHAT;
(T) sTferezor | HE=AT ST HATT TR ST A TrATHren! daet giaersi S Fr;

(=7) SATErFOT | HHATT 3T AT HT Te 3T T,

(3T) SATEHRTOT o TRE] | AT HIAT TAT AT GLAT SUTHET T TG, AT ST T2, 37

(%) SATEHTOT o TEARTAT 3T SATHETH FT TILL0T FIATI
19. ST&eT GILT LTRAAT T TATAISI. - TeTeT =7 w7 g7 Toreee & forg srafera a+dt storam $5 Fex et
ST ATAFRIET I HIT AT TATIIIT HT THaT g
AT -3
FIATST/ATRHTG/T anfe qieera AT
20.  FHTLEATSAT THAT.- (1) ATEHIIT T TEA 0l ST ATAT AT AT AT AT AT SATAEA AT A
Tt A7 srafxy A7 e SRS § R &Y Afw 7 et e e 9T § 8 v 7 s # Siad I %

T HTF FS F T A I TUF H Teh 3T FUL ATAT 4 FEH e AT fiatees grie i 2.5 HdeT &
FTT 9T 3T 5 HEHET F 970 9T & 97 9T f7 0% 2ha a7 gied a¥9% ®T § GeAThd, gaFiF i

QT T H T il ST,

(2) aTg offd= ® “Trg Fuet fEfdr srfeeeor § qwer” oreg fore SITuar Siie 39 VTR il waarer a7 smaeT
T IqatuTa o StTom s g g stfamm i ST 221 2

(3) srefier = ArfrerT =T smaEe a7 By & § frasw f Sl sie =@ #E g & Sl s sgt W
T gT T 927 | T ST a2 AT A9 47 foig fagr srom

(4) STET 9T AT 3= TG T T Bl Agl JNAT FAST hl JeeATHT A T &F STUs(T|

(5) SHTe ATTERT AT AR o YT H AT TeT FHT I ATH, AIAT-19aT 7 719, BSawor sz qar aur 7t 7o
U TS o Ta=T § 978 T LT & AT IHh (=g 7 36 A% a1 Fohar ST w27 & T a1 STus i 3t

FAT | TATTAAT HrhATRl § IH IGLAT AATF el gl

(6) TETHTLN o ATHI T HIWF FEAT & STTUIHY 30T T A T&AHTL o 777 AT fFa2or F forg ue srermr uf=p safeq
#Y STIf

(7) T EEAT FEeAT qG1 FATUIT 3T rdier % Ffeard v+ % 2w e Gt oer it gog g1 St g a7 39+ fates
FoTiReta SATEERTE A7 wiatafer, afs v & srfdrew g1 a7 378 ITHEATSH gTr 90731 [T

(8) AT TEAHTT ATT STd & AT Irg SHT VT H i HEAT <I SITUIT FSEH Ivg ATAT AT 2T 2

(9) TIF gqF 9T & qTehTed THETq 39 fafer & Tefie Iuaer 1 w2 Fhar S e srefi srfemm B
ST ¥&T 2l
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21. 9t % 99 § YA g S T [AfATRAT.- 79 anfier F o 9ar goaw 9o i A F Tdw
srfter A7 ATf=reRT AT AT F AT wrEA AT SO ST TET aF S99 g7 96 398 (At ga oTiHe gt

ERILE
(F) TSH, AT, AT S AT GE/ATS, TILATIHT I ST HAT 6l 77 HEAT;

(@) e AT ATH T ATH;
@@ =T, =T T i U e siw
() AT B 94T, 3%

(F) TATLTLE FT T & oI sraeds 9+ s AT S G777 Fae, grarzer 797 717 #1251

22, ARINF gEATEL.- T ST AT AT AT SAEET AT TEATES H TAF SAq @i, A9 AT i AT
T2 U TeAHTT AT Ik TTTershad TTAT=er g1 gearery o ST

23. i AT ATFEERT T&T HEAT- (1) STHATHT T AT=EFRTHRAT AT a@H AT STdarat g7 TadF A1,
T=rhT, FIETS, ATTHTAIT ATde AT TEqrast I5T § d19 Ifaai # wrEfenr 9ea g7 [yt 99 F gm0
OfeT 7= # see® g T&F AT T8 YA & o0 3T FIT TIEha Tt g7 T&qa il SITuT 3%
TEERT ATATAT T FHLAT A T [E=TE FIA | ZHE FIA T [ATHTT AT FTHT ST

(2) s T AT FT=ERT AT SAEEA 6 AT AHA T ATHT AT AR T2 HA AT TTTEFT TATATE AT
STEaThT GTT T8 &9 & THI0Tq Zearast ST gl

(3) srfEraeor & wree o Tw |eft SEqTaSIt o AT A1 ST § U SATRA O RTe ST e 39 A1y
AT | q¥ &7 TS | T e aars ST

(4) ST IT ITT=ET AT TG T QAT ol TATH AT = HIAT 6 AT Forrafga G qeree a2 ari
F form wrger i sTost

(5) wfera arHet § Teft srerae At wer a7 39 stfera<er v wiaat fEaedt et a7 39 Ay st o
ST ATHI % 978 Yeqa o0 ST

(6) ==t g fafea s e Sl T Te ST % STuTerd |9edT | ol 3T FoTaigd Aiied Tasq i
F SIS F | HES 0 10

24.  RIE T A ATAT AT T G- rreArefT 31 ari=rerrsrar am geaeft at staerer garteata srdfier 3w
STaTer AT ST, T e AT HTora ST sl el 37T Todeh (et Terehte &l U I 9= 7|

25. FfA"E T FEAT.- (1) FE =t ot srfier = =t =7 srae" § 9 afaat § FfEwe o 2 a6ar ¢
ST TSTETehd ST ZTT U ST ST e ST9aT ATAT I7 3Maah Fl SHhT I Hd & aT% died Hie &
ST Fh T STTAFIT o THeT HIed il ST T g 3T UHT hiade ARd T8 § R ¥ T68H UH A
o faa=or = smer A1 fAzer, ey 3 =41 S smeer a7 fger ¥ feg gt srfiemeff a7 o= g0
srdrer A7 ATfreRT Sfead &t T § SfT gL e AT I F orw qRT 94T ortee SR arte e T Arfzer v

ST STaEe &Y gAaTs § Tg ST AT ATHRwT qrEie i S a9
I ACRTA o AT | STTERTT SIqTH STRer T Y Tl
(2) e FEe T ST 6T aEE & Jed fa it srater & forw fafemms g

26. YT X AATYA.- (1) TAF ATCHT AT SIS IT ATHAAT o6 I8 H TTIEHT T8 TTS Al 2, AT
AT T gEATEL BT

(2) T ATT=IHT AT SIS I HATET TAHTT FIT 39 FIAHT 6 FIT ITS 1A O | FEATeAT Sl qeATa 0T
STTOATT|
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27. QTS HT AAATE.- (1) STTAFHTOT o THET TG (0l HIAaATer § T AT g1 ATAT TS ST &
TS o177 ATOT § g qT ST ST | FTATOI ST AT TeIRTT GIT TFAT 2T T 7 AT § TR 0l AT T
Rgh srfera=hT a7 wferga wiatAter g @& sfed Stafea w6 ST, a7 B o sqares g Jgr
i Tiaterta T it 1T =1e g ATeer | 3w 36 1 21 37 98, 37 7t 7rHe 7 [Hoeh aerweiaran
FRT SHIUE FohAT STaT g 7 TREeR 0 YIS & o0 U 6| F7 SFaE #3099, §7 9g AR 557,
s & g Y STusth

(2) FE AN IT T FEATGT TG TF TS & (10 ITATUT Tl I STUIAT ST % T T 787 [ FL 6
5 aEamestt oT F 9T g9 T ey TEd g F aT St # § AT Seh # efad R w § e ST
srfera weat § wfaa srferreor & wree 7 T 2

28.  FTMAERT AT AT AT TEATAST T IR L AT~ (1) FIST Ted FT AT Afh e a7
TEATAS VT B % A& TR IH I 3T GAT Al Afafeeh Ffaat 9% A stferamr i ara o g awmn
ST TeT T ITAAT ATTH HST JAT a9 ATAAT % Tgd 8 I qMTE T2 Hg¥ 0 gearerd i Ha qar aut

TEQATASIT & AT I B Hled & d18 Toreed | YATS HOT AT UH ST H&AT 7 5 arg G282 &
T SRITAT STUATT 3fi¥ Sk aTe 30 | & fory S

(2) T HATEAT FIA 9T Fle FAIA T FEQATAS A0l ITAT SATAT & AT TG ZEATAST TAHIT [ AM1eH 3 & 18
AAITAT F forT AT ST 7 qfE Al it qErg | 979 &7 F 93 Aqumad dgi 63T Srar a1 59
TITEETY o THE T@T STTUST ST J=rd a9 97T < 9T 2|

(3) TIRIEE TH TEATAST &l HIEA HTA ATl TeT &l AT T AT FIA 6 (1T 199 FT Tl g T 29
ST o ToIT Haterd qe7 0 A< 997 ST (o 9 STaeds T8, T 9FdT g AT AT i THIHHT FET
qHAT 2

(4) STET FTE TeAT ATE T FA 6 (o0 FaTd a9 § 28 g F2 * o0 A FaH 7l I5Td7 § qai LT
forfaa ® a7 FoRT ST ATl 12071 o 979 A= T ST T TOTEE (0T e § ST T TahdT gl

29. TErha FAATRAT F ASELNFOL- qdA TNFA S I IH T AT T G Toreer § HqeAr iy
STTOR(T % TSEigha AT SO a9t =0 e &St e som)

30.  aferere wET.- e AT ATRERT AT AreEd TEd g 9Y Toreere, At srfaReer e T oar e
TR ITTAFTOT & FTATATST & FaATerd AT HRT ThaT g 3T I I9: YT 7 T’ gl

31. fFf 99 ¥ forg ofx so Afa wiitsa Yo +xAT.- siet A srfier Gft &9 g = seefr e
HTEA T TS AT IH U FEATAT T ST TATIA FA ATAT SAE I T F AT T g TATIA

oI & % 3| Hehed T UF T T Terrd S T [oreeh g1 39 SAT<h %l UHT T FT AT 23T T4 2
T TSI HHTYT B9 & (70 Teqeht & UHT o177 STaIT fheft ot o9 9 ghat g ST i ag S au=r:
g ag T o a8 S aaeAl i qHT ST w7 o w5 & O wrdangr @ieed i ST w@gl

32. AT Araed.- wfad qmEet § enm, [, e f arhrn, S aea F faeg adfie fr g g
ST I e A & e AT ART T 9 AT TE 6 [o70 TeAF ATRTeA e fafgd &7 #§ B s
I ST T A AT qHAT FLA GO UF AT FEe FLd & H-A1T T80 J4 % oy f&fea
LT T STATAT AT ST

33. fa=fuq, we gu ar afdus wamast y&qa & @it wiEHan- afe G sfve=y F 9mr w=qa #:
TEATAS (A&Ud, el gl AT Rl 37 T & effaired a1 w7 39e6! oAfa a1 &=aey & o &y =9 9
T IFT AT BT AT Te7 G SHehl 29T 3 Ta&T FT ATHIaT % GaFih § Iool@ (AT ST T 3H
STH T3 TR TTTeEha TR T THIO0TT Fideh gealels (hu o
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AT - 4
TTEITLT kAT

34.  =remew SfEAT- (1) = Mo § 927 swafaa f 7 Rufaat § srfgwor e Fw= % w6 v
srtwferfeT wea gu ot wrrer 7 SRt = F MEidi & A ThhaT AaeTd FT 99T 2l
(2) srtersreor o Ter afy wrdaTeAt § gy fAsrEt siw Arfest § ararer ofdw yw v e rAeiuadt-4 J§
ELR
(3) TEIF ATTHRT AAAT ATFET JTAT Had €T H&AT TAGIUedl-1 #H TATSTS AT T&T H HIZe it ATOT
ST 3o AT T AT FEAT TET GeqT TIEued-2 § R s 7% A siqvad! sraed 2y, v 39 ISy
AT TAHTUAS-1 H T FL il GEAAT TET G&AT TAHITALT-3 F I §U HIee FHAT ST
(4) T ATT=HT TTAT AR FALAAT AART Algd T€T G&IT TAHITAT-6 H TF TTATT T qATHT
BT STfereRvor g FEerelt aer &1 ATfed T 97 UAEuadl-5 § ST shi ST
35. ATFT & A 7 A~ (1) Stet ol sreresy, arf=re srerar gt 1 AT #3 srafer g1 gt 39
qare & oo g arfie § w990 =ieg {9 = S ger tHued-3% § f9-9-60 UF 97
TEATIAT AT 3 TOTECIhd HIATAT hl AATEATT AT Torer 3 T TATHIT ATUT o Fhell Teh T @A
ST 39 o § uf=fera g1 siw 39 oo & af=nfera g arer frT SRSt staam & oSt T § f&sfoa
T ST, Ster e TR Srfersreor stearaT sireer F Y Srqat 3 |t § v svae 7 2

(2) T weas s ° fferfer ard gt -
(F)  STEEA, ATHT TTAT HIH TEIA (T ST il T,
(@) TS AT ATHT 3T 30 Tiereha gfafafer, af3 s g 9 she 1q,
(1) ATeEe, ATERT SroraT el i T ofiw fHog-aey,
(=) HarE it R i,

(F) =H AT T UH Qa0 o Frs ATw SrEawt Ba Teartad A=t § TATEd g 6 G91aT af
AAAT ST FAATE I ITCART AIAT HIH FT ELTer Torar Tof= F 7 AT T@ar gf, 9+
e T FAAT ATHT STTAT ITHH T AT T 7 T IT0T HT 36 98 qAars & o
AT are & F7 7 w9 2T 39 9@ 39 919 g1 S0

(3)  TET HUAT ZIT fAsTae &3 7 327 81 a91 =6 Fael % dadTse, AlQ HIS al, I HT T@T ST
(4) AT § gAars F forw Ad are § F9-9-50 o9 QT 98 Sfesmeor § UF orTA-95 WEd AT
SToa e a7 wfEa g B @ anfeer fammae Genfua 6 € g s @@ g=en, w1t w6 g, e
st &1 AR w7 & 7 @ & g R s sfem 2

g T THET SrO-957 [AsT9e Srorat &4, S Suers gl & Td & 9719 wreed AT STusm|

(5)  Stgr AT & fAETae s "ar F g9y ®§ Tw Ew A stuar st & Aeert v sraes #r
HAATAT Tl [T TAT 2 AZT SATAHLIT AT TF FL HAAT & AT UH A [Haer T Hoham g ST a2 S qHeA|
(6)  srferRwor, At 9g 3k THe, 37 FoheT Ter g siae v S a2 =8 A o st wertere % forw
sroferg foReT s &t stFeT o g2 < 9T 2|

36.  ehE USTEE T AR~ (1) TEET T A(R s HaF AT ST A< rar BAie ST sremam
THha § T FRIT 97 8 7 IH qchter Torea s 0T ol g1 36 YIS & (o7 T T UHe Toree § 39+
TR AT 92 ferg o st
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(2)  TAF IS FARAT AAAT TATE F ATAH FATRAT H VY [Gad 941 T0T8 F I AT ST
AT AT RHTS ITHE F ATEAHW & ITH HaTT Toree s forfush gTer Trewf2ar & gaferd w1 ari¥ea g9
AT Hatera forfoe 7 qefud AT ST ST ST 377 JeTae & TETq e foree? § a9t T0fer st smier i
et &

(3) 39 FFw (2) ¥ MRy ameehia AT ST M9 TIaT R ITH STMaT e 6 HIETH o ITH T4T
e ATAFLOT F S GTd H STAT FHT|

37.  faefy v wr Mfem— (1) At FATETR Ofd & gaars & fov FfAfEe arfe #1 araem
oraT AT o foreg 10T aar % forw sereft 1 Jifed ST 39T T899 G 47 TAHuadl-5 3 UaT Jifea
ATAE T U T 3fT THAT ATl F A7 gL

(2) =tz yerdt v ger taHiued-5 ® Aitew # Aty o @ suftaa a8t g € ar st
TAAT T A TTAL TEI HleA & THTA AAGH 6 IS 6 (o7 THaeiT Fare! F FT g7 gl

(3)  Ff% weredt IuR=w (1) F A= YTH TAAT F7 TTA2rer FqT g 91 a8 T erorar Rt arfasra stafafa
& HTEAH & AATA-95 % 9T 3T 39 AT Hl AT, Sieg e 92 39 a9 I, TF I gad1s a0l

TG & 9gol =4 At & srefier gorfafega afq & TR #§ wrea S 3T SHehl STW =T I Toqan
AT T T AT VAT I I TEATASL 0T TTAAT AT T AT BT

38.  arfareser grer Mfed STl AT &R aftvand.- (1) e g S f S arehy #rE Jrfes srerar
TferaT TR ST SreEe STUET I § FATSTAsY FHuaT [Afedr= =1 99 u% TorsiaE & ¥ ardier i
STT |t g

(2)  Ff% UET ATEE TAAT THAT ARG T F TIHIA 6l SATHT & AT g ATAFIT FIRT TATHGIT SATHTE
Rerferera & & & et o 8 2ift -

(F)  Torelt s SaTarar sraar datera artaa Stafater  Areaw | T g,

(@) FHET qTEdr & a9 TS dd T STET T I T, T

() eI gIRT &)

(3)  STET ATHII T AT Fle TAAT TAHE FIET TaF JTHIA T AT & FGT a8 TSI & T THaT
TIIEETY G170 9 | q¥89% &9 § YTTAHd U =T STk & ITH 6 39 o STTA-I F 971 Il BT
FAT AT TTQ TOTELIHA ST TIGT T TEe FIRT ST FRAT AT 87 a7 TeTT % TT9 STaT TereeY g0
TH AT | qHIF T F TIHd UH 7T AT & 9169 Il % THIT % 1 e 3 H TTI-T7 B
FLTI

(4)  SUEH (1) 3T IUMIH (2) | iqfas T a1a & gia gu o, sTfeemr yeafi=t it 9T siie 396
JTETE ATFT FTH FGT FaT & 21 7 AT off O & gerfag o f5ar o o ofifRafaat 1 e w@a
g0 Ag Haer T Fahar g T It STorar sieas &1 Aifed T o Tfa & JerefT &1 & e e sfesr
FT ST ST AT A qTeAT FAT T g o= i siqfare 2

(5)  FATRATT FE ArfeH rorar IehAT siraas F2aT WorsdT, & wTiera wiataidr & et wrarar & o &
ST Fahal § SATAT UH ATTEH STAaT TohAT &l TR FLed & [olT TTTEd Fohel A1k &l & ST 9l g 3
TrerRa Tiatater &1 o 7= Frfes a1 TR aet=rd J9=T /AT ST

(6)  STET ATAFHTOT ITTHAR (4) F Tl qUHTer T FAQer T Tt ATAFIOT g7 FHI-HHT I TATAL T
T T UHT Y, TR ST HET YR wA % arediad YA | ATSE Al gy, ATHT STIEAT AEw FI
TarhTor it TSEr / ST A STt

39.  STOY-9 EIRT HIE YT HAT.- (1) FfARTor qEfl T oTA-UA F WreAW & Hed, IS F @,
TEQT FIA HT (9T T Tt 2




[am 1—&vg 3(i)] WA kT SIS @ STHIROT 11

(2)  SUMEH (1) @ siafag BRET arq & id gu Wl , el ATIH0 99RE A1 & B # AaeT® a9
foraTe  fargall a¥ FoReT et 3T weqa oo o fereft streree o= srferseor g et e S areft fafear
FITRIERT STE FAAT 3T HATT AT AT o= TRt ATeqw & et weareft &t afaadrer &1 swaer &
qHAT 2

(3)  oTfArReor F THeT wTE AT AT ATAT TAF ATI-T T€Y HE&AT TAGUeA-7 § R

40. NS F G A AT T FeAT.- (1) Faw 39 & simfee Rt amd % 2d go #f
FHATIZAT 5 TAHRTT ATAINS o THE FHIS ATATE T, RIS TTAT IEATASH, TEIT FA 6 ghale Al g
ST SATATRTw o ream-XIV % e ST % I Safad FueT (FAT) & FwI7 AT ST F T g Heaid
AL 5T A e (FLTehl) 99 T&qa Tel (haT 47 21 Tohq T & OTH ST SeTehl STt
# g1, T, It =amade saer aTd e | SH 90 FI 4T Fohe T Aecaqur w1eor | et agaador a1ed a7
TEITAST T TEIA Fed AIaT TRt AqTeft i 90T STorar e UTI-05 Red FL & (o0 UHT STUeT F:3dT §
AT AR =8 A | A Aes (Rdeasi) T Fafed 987 q1ed W@ B YA AEG9Y Tgl @Fr groar
TS, FT T ATATATIT Fd g0, TH TEQTAST T TEQT FLel STaT A1efT T TLTeAT STLaT -0 B2
T AT AT & AHAT g STAT UAT 18T 7@ o AqAT & Tl gl

(2)  UHET ITEATAS ATIUS FAAT AT 6 T UH TIEIFRET % gHer UAT Fearast 997 har 5
TRAT g FaT UH ATt T TL0eT T ST TehdT & STqaT AT 9187 T@T ST T 2

(3)  =f TorelT ITTEreRTRY o THeT TEATaST T TaT Treft T ST FT TAAT A&7 T F 7 Haer g ar
Fg AT F 3L 7 I FT AT AAATAT F TG Ieararst, ATeft F ATHamer 7 qfvyerg siv ger o
T GTET FT AT ~ATANS HT A9

(4)  wrfafew are staaET geqresy <SG @78 9T FA JT] UET 6 STATAT hAaTedl o v Tl i
s FIAT SATUIT AT Ivg ITH ATATEh AT AT ATAE FT GSH FLeA T FAEL (AT SATUAT

41, Il EIRT ST AR AT AT I BIEA HCAT.~ (1) TAF TFAT ATHT FATEAT AEEA & I8
T TEATASI T TAIT TaT a7 €ad Tqar et wfersa gfafter & Areay F Ao grT aqrEamiey
TR | I T FhaT 2l

(2) ITAL SATAT TG TAT ST TEATASIT 20T STAAT ZEh TATH T AT FIRT SAe@HT 1 &1 SATIAT|
(3)  SUMIH (1) F i w= 3T AYAT TEATAS & Had gkt ARy w7 ¥ sraew g suHr

ATERT ATAT ATET § FAT AT T [FATAT T T TR, TAHRL ATAT TS FHGT AT UH AT T2
AT T ST 3 ST H ATF9TF ITT 10|

42. Q-G BIEA HAT .- AT TAAT 77 & =Fr=a [ & o aememasas e safais a=
ATARIAT F2AT § Tl =TI AT Fl AT FRT B IAL I TIA-TAL e H 37T THAT U TUH
St st i ST T SATAT § FHRAT B

43. = GAAT AFAT AT WA i AANS FT ARKAT- (1) =IHS ATEEHT FTq@T A@ET T e
TR T | g TLHRTL STaT I8 & FheT U StoaT U Aferh T & UH S Seqrasit o72ray oeg q1e
T LA T ATEAT L HAAT & ST g AT HHEA -

(F)  ITERT TAT AT H AATT A0 FIAFAAT ¥ AT F I T THTLTT FF FT 6 AT F (70,
EREN

(@) F I GAAT & o o0 ST =ATAATS 3 T H ATCRT TITEAT AT AR T FA w1 G0 g T
F T smaeTs g
2) sufEm (1) = 9w T = vwew & o enfRafy sreds  wearg seEr e F
TATSATS, UH IEATAS(] AT TAdel=dh & § JIHTerad i oeg LT TAR1E FT Tohell g (orTehl §3a (Ha9T
e AT F FT H TATEAHA H0F AR FTa1 w1 €419 § T@d gu ot qera @&t  ofefis areg & =7 #
AT & ST Tt B
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(3) Tl HIT THAFT THA 3T FUGLT il Tl AT I TqT Hd gU/Tare FId gU FeladT T
TRt STt AT T eI Ahet T {EZT ISTAT § AT g +ATTA GLIET o forw UET 7 g £9a= g7l 7T
T GAATS T Tl ATIINS, TAT HLA 6 B0 ] ATHIET Fd gU, AT AT TG =0l AT ¥ T T ATHera
FT TAT THA FT AT AT AT TeAFRT Hl ANT T Hwald AT AT TIAEATAT FT 7 AT 5
fFarfea sfeere Soft, sreraT =T straEs gThe

44,  ITTAERT STAAT AGAT T GAATS.- (1) SATAFHTOT Feeq rorar ohefl qaed g7 ATeor eropar e
AT F AT F FATIASTAT ST T ATIAHT TIAT ATe@ T GAaTS il TG A T F Faer § Gaiara qeqi

T AT FHT

(2)  STET ATTET STAAT ARl AATE & Tgel (el €< I SATAEH AqAT ATIRT AT AEEA ar9q o
FT AT FLAT ¢ AT A TH ATAT FT T ATIGA ATAFHLT Tl FHT AT TTAFIT SATAEH T A o a1 TAT T
AMALTF BT AT TToERT ATAT SAMead § AT Te7 & &7 | AT0HT UH 7T TeT (T&T) TIAT SA=TAqT Fl AT
g =TT F T3 | ATIwTor & forw &1 3 ST VS A0Tq il a9 VR aToeT i SI=1T § 96T 2

45,  STEFHTOT o THE IYRAT I T [hell T T ATARIL.~ (1) THF TeT SATeIHT0T o THeT T AT 67
ey 7 forfea =9 § AR &9 7 witesa o gu Bt stiesa sfafafer & areas § U6 g1 997 g

(2) wterspa e g gear TAeiuad-12 # SUfeAfd A9 SrerET JedATHT B F0h Hraargar §
TS TR T A TAT FLA o (70 ITHSTT gl e[ 2

(3) T TWIHTL, TTefrsh fAgersh srorar su=t Tforeare srorar omerehia aamae et srfersrrey sreram ey
STEraThT il SATEFIUT & qHeT FAATRAT H ATA AT h (1T TTTEEHd T ThaT gl

(4)  FET G, VRIE Aead Toar FOAr TR AT O WO FIET Ve ATy
FAS THTAT ATEHRTL F GIRE F F= FT T2l T ATGT TTAT FHOAT SATHATSTH T IR 6T ST

(5)  SATERYOT F TWeT FAATRAT F ICH ATAFLIT AT AR % o0 FAr TR 7 THHT-21
Ted H ITAse TAAT & ST I HAAT & FHIAT Gl TAAT TEGT FIA & [T AT Tl gl UH [aerm F
o7 ferfaa ® srfaferfea o smaan

(6)  TET STAAT Ik TTTAFHA TTATATETT FIXT ~ATTUNS il FAATGAT %0l I SATSAT sr@T fAfear R
el T SATUIT

46.  witerpa wiafAfer & Set o1 Wdpeor- (1) ol sfersa afaf@fer g o et <e =
STEFTOT o FHET UAT FlA Al STAT ATAT FATAFI o TRl ATAINS % QLT Al TAIT ET ATHAT qF
TEd I AT Agl BT SEH ATEha AT er |ATemeord: S&qd gial &, Sd aF (& IHH 7717 36 A4S
FT @ T Za Torees | I T 81

(2)  ua forfas & TR i T=eT @ aTET e AIEEd Tty TRee F 0T ¥ GedT
TAHITASI-10 § ITT=ET TTAT AT HAT| TOESIT T UH Maad il AT (T I ST 919 Tad
Tioreee § wfae B sovm)

47.  9TET AT qIA.- TIATRAN, IS ATEHRRT AT AT ATSFET, Qe w7 HEfoted oo
e -

“F T 3 ATH F IT TATIIT & Tg 9779 Tl g 17 F 51 41 FZI7T Gc7 FgI7T a7 & [997 35 751 Fg0T"

48.  SMATH F gl SUMCAT B h IO~ (1) STEl AT TET sfaed & g9ars % fog
ARG SrqaT VT o+ qrirg orees o qaars wafia &t S, &1 Jf S JTH=ET STorar rae fit gaars
BT BT @ IURT Tol gaT & AT ATLHI, A Fash & T g ATAGT @TST HT qohal g AqAT THh
TUTRIYT 3 ST U¥ IEHT GAATE Fideh (A9 § FahadT 2
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(2)  TET TF oq ATT=IHT SAAAT ATGET QIS F [&IT AT BT ST A HEd Feed 0l arg § a9 &
& T ATET WIS FIAT g AT ATAFIT HT TZ THTHTT FHaT g T ATCERT TIaT e 6 qAaTs % TH7Y

I JUTEAT AGT g1 o oI TATH FHTOT o AT SATEHTOT IH TATATT FLA Tl Q9T FT THAT 2

T ST W T HOaT [OHI0T % e 92 T foaqm v ar a2t et & A Aol o @ e a5t
B sToEm)

49.  UH-ET gEATS S Adem .- (1) STEl AT AAAT Aaad il gaars & forw Faq ade
STIAT UHT TS % forw wfa gaars & e 7 e SUredd gial § fag AT TaT ga1s & q99
Tt U AET T & agT ATAFHLT qAATS TR FT ThaT g AT (AT STAAT AT il UH-qefrT
TqAATE T ThdT g 3T T T et

(2) et TRl AT srerE sreree T BT goreft srerEt yeafiat F ey vE-vefiw gaate i € g 9w
T gereft srfaror v Rt seer Y e F F forw sieee % wehar € s #fe vEr yeredt srfarer @
THTETE F2aT g o Aifed RfRa &7 & 78t ag=man ma o &7 78 % a8 suyar 3= q9ars (S AT st
e T FTET A7) F I IURAT qGE F F TATH FOT T AT ATAHT IqF T 346 [A%g UH-TeiT
TqAETE T (Ao e o fore Uy ot o2 ST 9 21 T8 Areer #7997 6

U STt ATTRERT ST2MAT STaae 6 Uh-Tefiar qaars it whta vHr 2 & =3 Tt v goreff & faeg 21 stamea
Tel TFaT ST FehaT ar 28 et Jeata=t srorar fheal svg st & ey o1 sramea o ST @erar 2

50.  SATHOTE Y Sist St o forg TRy~ TRt i sifaw sraer &t smrfora st s&faa gt &1 &= %
e S ) st iy ATeert | yeTiord giat, ©r S EET & ATET AT AT 9 ITsd FTs ST
LET ]

51. afwar e s & afxe.- 78 afwor o afafa=w F i sow wdsat #39 F T7aeEd a9hE
T 3T THTAAT % (HIHT % T A= ThoRar e wear awar 21

52.  QTIEMY T THT HEAT < qreF Afuferfaa s fir G- (1) 7w BT weeRe g oAt v
T % Torw wrganfRat § FrS ATt STET Ay Yeqd AT SITar g v STfereRor UH |rierdl ®T Suterd g
& TorT a9e ST 00 99 aF o 391 T8 O 7 g1 T Amer & 3t=a iy & oo saer st sraeas
Tl 2l

(2) T IUIH (1) F T Ao T et ATeft 7 |76 <7 AT FIT a1 Teqd FT & o0
T ST T ST 2 Aet =9 e a9 T ar sfRe e g wanRatiRa A o s =t F g
o TITH UH ITAT 3T 3 T FT gHIT I ST TeIRTE g TOEeT & qT9 STHT 77 Srosm)

53. fafes wAfee 1 yfaeamm.- (1) Ser T =amadis & a9 dfeq et feamer & &
TAFHTL T G BT ST g TTAT I fRATieraT =iea &2 37 Srar g srorar, et sot o 7raer § 39 &< &
STT 2T BT J&f FIAATe! HT SULTHA Al T 3T (AoqTash, T STaT TeAH & fafdew Ffamtded ger ar
S [a%g STET TR, TATRATT RETEY SET TRETTe, FT T 396 (&g ST 1@l S|

(2)  ATAFTOT F AW FTAATRAT 6 FATId Tg 6 L TRHT TAHTT AT G T 9T H G T F7 fafas
ST (I TET) UH Jcg l A & Todl o & L 38 ATT@ H T F % (o10 AT HT gl 2l

(3) gl Fux uAEw (2) # fafAfds srata & fiaw fafdss afafafaea & 2 arf=eer srerar sreew s 281
AT 2 T2l HTAATE! HT ITAHT 2RI

T &9 T T Aoy 3T UATH A0 o {olw, STTEeReor UIROT 3 MY 9¢ Sdie &7 [Aae™ F2d ¥ 95
TRt a9 qq =i=e & fafas STaTest it aaa- ol =T < 9%dT gl

54.  fReizorrat srrar geaimasat.- (1) sfemeer Bt arer & ot = & 37 & sMfes Meieorsar &
HETFAT B AT T § g afdremeor 7 wgraar % s afdswor & quer G areer F g9y § e
TR S e 577 27

(2) RaToral siT geaiadsdl ATIFI0 & MSATTaTE FTT HAT ST TTaweor [F3er 77 7o)
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(3) THYTTUAT ST qeaTwaad! &l Had Fle ITTCATHE T ATH § STTAFTT FIRT SAFLTA T SATOAT 3
Ffgreor g fAfAfEs Tfa & srfdereor g "= T stroem)

55.  JTrThOT % G A=A~ ST F THTT HI5 ATHTAT Teqd Aol FhaT STuar Ry 59 Rty % 5
AT IUITH AT IT THHT F2 I HY, ST a8 31 THH|

56. fAvareEw ¥ o smaee.- srfesor grr uTha seer F FAoares F O e 4 wew ged
TAHIUSTN-8 | STEHT0T &7 Arerae T ThdT 2

57.  fasures wikam ST AT (1) stfereeor, Raw 56 % el sraee wmw g ae ffaer st |tar,
1908 (1908 =T 5) & TATITSTAT TH =T § T A<eT o AT Fq THHRIT ST FH 21T

(2) At SerfT T SIS T A, AT AT FT U UH S wA ST 98 Stua a9 o e
SHoRAT |T2aT, 1908 (1908 FT 5) H FATITATed UH T&T H TATRIATT Fohl AT AT AT ST HT

58.  AAUATAT HT THTH.- = =AAT % Fhegl STUemell & qura | =9 a7 UH =% & H0 7 fdr
FHATE! H ATATEHTT Tl HT ST T [oh STTAHII FT 7 7 2T o6 THT e F T AT g

59.  rfafaaw ¥ srefier anfRa sifeifua s it withar.- (1) sfafay & srefie svmo o ey Rt o
fafaeet 7 siafas et wiager arat & w@a gu H sttafaas % srefie sreide o & forw e smaer am [
Tel AT SITUAT St a o =amadis $F FEare! & 09 ®Edlel § Gaiad Ah TIaT HaA1 SrTar THT
T LT FATAT AT JAT 7ATTHTS F THET AT ATAATS AT A & Arferspa et srferepmy & e st a7
AT T T Tered F T 9379 a6 7 <31 147 8l

(2) =tz = st (1) % srefi= wrdarear & aariRefa Gt =afe sruar St staEr qeree, wi
FILOT TATSAT ATTEH ST FA HT AT FTAT g ar Toreere Ared # Ay safer & fiqe forfea srdtawor
STHT F2 oI Fgd g0 g 1o & ovge 7afe 7 a0 I U FHIL0T Jarair TITed ST A

(3) =TS TAETHIU YTH g 9¥ ¥ HitG® A&7, AQ ITAT AT 2l, & THT] A & q=q1 3%
iR 3 e 9T SITied o¥ T o JTHe 9% i srtafoa

HAT-5
AL AT HLAT S ATHAT T (A9
60.  arfar<or F ot sremET sRent ¥ "Efa qE.- (1) [oiT % &ifaw 918 F sqEifed g1 e e

T FT AT 9T RO 9% T AT HATAT HIEAT AAAT HIE AT TOwee FIT AT oY g &
T STt T&T I9H O § AT S aTer aaed( &1 979 for@m gl
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AT 7w &1 Faert, S8 & uF yay Aaas g, gt Taer Aok g, 5 Sveid FueT v wrat B O
ST 1 8 37T UAT 3 g0 39T Ig raaTid O g o A2l 6 AT Tl g, T4 el Shieen o79aT i2-
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(F) A=W 35 & FETe ATt F7 EHaT w0,

(@) FIAT F TeAF =T o i el A 3UHEw (F) § FfiT S Ee I g lr Tmeiuad-3"
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T 71 ¥ ITETT (10) AT &4T=T 73 T ITLTT (4) AT 9 a5 Afarfaw, 1934 (1934 1 2) #F¥ &
A5 % refie < Ifaat | TE T G&dT TAEHuerdl-11 H STIAeor i1 U e wiEe AT SN ST 3Ty -
g | Ifedtad A Mafaied geT UH I=qrasit &l 99 (3T SITua-

() =<t & e #, gafag oy ar wr Re=w g, 71 fFe= =t g sroran
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STHTRAT (STATHRATEAT), % T2dl T TET o o7 AT Safgd § VST FEAT ATG9TF g a7 <9l FIT FHA1 I UH STHT
7 3= AT IEF ART &7 T T UHT GHATATYT § ST UHT ordqt F AqATE, S 39 e § AfFAfae g @
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T I LA T 955 FF & forw faer orforms e & forw ot & Fret geer gy gy 97 & srefiw
AMeET T 9T UAEUaAdl-1 § R

(2) sraae #T UF YT GHAATS T A FT AT ITH I HIAT T2 &1 ST

75. AT S5 (AT QTETT S 6 SATATLh) AT 6 ToIT T AT T FLA o6 [T g7 98 F el
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 21st July, 2016

G.S.R. 716(E).—n exercise of the powers conferred by section dfa®e Companies Act, 2013 (18
of 2013), the Central Government hereby makesdt@afing rules, namely;-

1. Short title and Commencement (1) These rules may be called the National Compaaw Tribunal
Rules, 2016.

(2) They shall come into force on the date of tieiblication in the Official Gazette.
PART —|
Definitions, forms and etc.
2. Definitions.- In these rules, unless the context otherwise reguir
(1) “Act” means the Companies Act, 2013 (18 of 2013);

(2) “address for service” shall mean the address furnished by a party olabiborised representative at
which service of summons, notices or other processey be effected under these rules;

(3) “advocate” means a person who is entitled to practise as goder the Advocates Act, 1961 (25 of
1961);

(4) “applicant” means a petitioner or an appellant or any othesgoeor entity capable of making an
application including an interlocutory applicationa petition or an appeal under the Act;

(5) “application” means any application, interlocutory applicatiorpayceedings filed under the provisions
of the Act, including any transferred applicationtransferred petition as defined under sub-ru$ (2

(6) “authorised representative” means a person authorised in writing by a partgrésent his case before
the Tribunal as the representative of such parfyragded under section 432 of the Act;

(7) “Bench” means a Bench of the Tribunal constituted undeticsed19 of the Act and includes Circuit
Benches constituted by the President with priorreygd of the Central Government to sit at such othe
geographical locations as may be necessary ha@gayd to requirements;
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(8) “Central Registry” means the registry in which all the applicationspetitions and documents are
received by the Registrar for allocation to theagned Bench of the Tribunal for disposal;

(9) “certified” means in relation to a copy of a document as helezgn
(a) certified as provided in section 76 of the Indiandence Act, 1872; or
(b) certified as provided in section 6 of Informatioechnology Act, 2000; or
(c) certified copy issued by the Registrar of Compaunieger the Act;

(d) copy of document as may be a downloaded from atpe portal prescribed under section 398 of
the Act or a photo copy of the original pertainitagany company registered with the Office of the
Registrar of Companies of the concerned State deittified by a legal practitioner or a chartered
accountant or a cost accountant or a company segret

(10) “certified by Tribunal” means in relation to a copy of a document, cedifebe a true copy issued by
the Registry or of a Bench of the Tribunal undsmiaind and seal and as provided in section 76edlhttian
Evidence Act, 1872 (1 of 1872);

(11)*“creditor” means any person to whom a debt is owed;

(12)“fee” means the amount payable in pursuance of the poogisf the Act and these rules for any petition
or application or interlocutory application or acdment or for certified copy of document or ordéithe
Tribunal or such other paper as may be specifie®ahedule of Fees to these rules and includes any
modifications as may be made thereto or any fe@escribed for filing of documents to the Tribubglthese
rules;

(13) “filer” means an authorised representative of that pensanyoparty to the proceedings who files any
document with the Tribunal in relation to a casedfiunder the Act, or any rules thereunder;

(14)“filed” means filed in the office of the Registry of théblinat

(15) “interlocutory application” means an application in any appeal or originaltipetion proceeding
already instituted in the Tribunal, but not beingr@ceeding for execution of the order or directmn
Tribunal;

(16)“party” means a person who prefers an appeal or applicatipatition before the Tribunal and includes
respondent or any person interested in the saidahgpy application or petition including the Remastof
Companies or the Regional Director or Central Gowent or State Government or official liquidatodan
any person who has a right under the Act, or theeRe Bank of India Act 1934 (2 of 1934) to make
suggestions or submissions or objections or reply;

(17) “petition” means a petition or an application or an appea oomplaint in pursuance of which any
proceeding is commenced before the Tribunal;

(18) “person interested” means a shareholder, creditor, employee, transtemgany and other company
concerned in relation to the term or context ref@no in the relevant provisions of the Act or grgrson
aggrieved by any order or action of any companiysadirectors;

(19) “pleadings” means and includes application including interlocutapplication, petition, appeal,
revision, reply, rejoinder, statement, counter rolaiadditional statement supplementing the original
application and reply statement under these ruldsaa may be permitted by the Tribunal;

(20) “reference" means a reference within the meaning of rule 88ede rules;

(21) “Registrar” means Registrar of the Tribunal and includes stlsbrafficer of the Tribunal or Bench to
whom the powers and functions of the Registraeleghted:;

(22) “Registry” means the Registry of the Tribunal or any of its&wes, as the case may be, which keeps
records of the applications and documents reldtiaggto;

(23) “Reserve Bank” means the Reserve Bank of India and includes #sdbres and agencies as defined in
the Reserve Bank of India Act, 1934 (2 of 1934);
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(24) “Sealed”means sealed with the seal of the Tribunal;

(25) “Secretary" means Secretary of the Tribunal and in the abseh&ecretary, such other officer of the
Tribunal to whom the powers and functions of ther8ery are delegated.

(26) “secured creditor” means a creditor in whose favour a security intésesreated;

(27) “security interest” means right, title or interest or a claim to prapecreated in favour of, or provided
for a secured creditor by a transaction which scpayment or performance of an obligation andided
mortgage, charge, hypothecation, assignment andrndrance or any other agreement or arrangement
securing payment or performance of any obligatioany person:

Provided that security interest shall not incladeerformance guarantee.
(28) “sectior’ means a section of the Act;

(29) “transferred application” or “transferred petition” means any proceeding which has been transferred
to the Tribunal from the Company Law Board, the HHi@ourt, District Court, Board for Industrial and
Financial Reconstruction as provided in clause(@)and (d) of sub-section(1) of section 434 ef Act;

(30) words and expressions used herein and nonetefbut defined in the Act shall have the respectiv
meanings assigned to them in the Act.

3. Computation of time period.- Where a period is prescribed by the Act anddheges or under any other
law or is fixed by the Tribunal for doing any aict,computing the time, the day from which the gagdiod is
to be reckoned shall be excluded, and if the lagtakpires on a day when the office of the Tribusalosed,
that day and any succeeding days on which the faillbiemains closed shall also be excluded.

4. Forms.- The forms annexed as Annexure ‘A’ to these rulgh such modifications or variations as the
circumstances of each case may require shall lkfas¢he purpose mentioned therein and where rm fe
prescribed to cover a contingency, a form as magppeoved by the Registrar, shall be used.

5. Format of order or direction or rule .- Every rule, direction, order, summons, warranbther mandatory
process shall be issued in the name of the Praséaehshall be signed by the Registrar or any atffarer
specifically authorised in that behalf by the Riest, with the day, month and year of signing amall e
sealed with the seal of the Tribunal.

6. Official seal of the Tribunal.- The official seal and emblem of the Tribunal shedlsuch, as the Central
Government may from time to time specify and shalln the custody of the Registrar.

7. Custody of the records- The Registrar shall have the custody of thendscof the Tribunal and no record
or document filed in any cause or matter shall kewvad to be taken out of the custody of the Triflun
without the leave of the Tribunal:

Provided that the Registrar may allow any otheiceffof the Tribunal to remove any official paper o
record for administrative purposes from the Triduna

8. Sitting of the Tribunal.- The Tribunal shall hold its sittings either &t headquarter or at such other place
falling within its territorial jurisdiction as it my consider convenient.

9. Sitting hours.- The sitting hours of the Tribunal shall ordinardg from 10:30 AM to 1:00 PM and 2:00
P.M. to 4:30 PM, subject to any order made by ttesiBent.

10. Working hours.- (1) Except on Saturdays, Sundays and other Natidoliaday, the office of the Tribunal
shall remain open on all working days from 09.3MAto 6.00 P.M.

(2) The Filing Counter of the Registry shall be mpa all working days from 10.30 AM to 5.00 P.M.

11.Inherent Powers.-Nothing in these rules shall be deemed to limibthverwise affect the inherent powers
of the Tribunal to make such orders as may be sacg$or meeting the ends of justice or to prednise of
the process of the Tribunal.

12. Calendar.- The calendar of days of working of Tribunal in ayshall be as decided by the President of
the Tribunal.

13. Listing of cases.-An urgent matter filed before 12 noon shall beelisbefore the Tribunal on the
following working day, if it is complete in all rpscts as provided in these rules and in excepticesgs, it
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may be received after 12 noon but before 3.00 Rdvllisting on the following day, with the specific
permission of the Bench.

14. Power to exempt.-The Tribunal may on sufficient cause being showxengt the parties from
compliance with any requirement of these rules ar@y give such directions in matters of practice and
procedure, as it may consider just and expedierthempplication moved in this behalf to renderssaibtial
justice.

15. Power to extend time.-The Tribunal may extend the time appointed by thakes or fixed by any order,
for doing any act or taking any proceeding, upachderms, if any, as the justice of the case magyire, and
any enlargement may be ordered, although the apialic therefore is not made until after the expirabof
the time appointed or allowed.

PART-II
Power and functions of President, Registrar and Seetary

16. Functions of the President.dn addition to the general powers provided in Aw¢ and in these rules the
President shall exercise the following powers, ngme

(a) preside over the consideration of cases by theumab

(b) direct the Registry in the performance of its fimas;

(c) prepare an annual report on the activities of thieuhal;

(d) transfer any case from one Bench to other Bencmwee circumstances so warrant;
(e) to withdraw the work or case from the court of amber.

(f) perform the functions entrusted to the Presidedeuthese rules and such other powers as my
be relevant to carry out his duties as head of THbunal while exercising the general
superintendence and control over the administrafivections of the Members, Registrar,
Secretary and other staff of the Tribunal.

17.Functions of the Registrar.-(1) The Registrar shall have the following funoBpnamely:-
(a) registration of appeals, petitions and applications

(b) receive applications for amendment of appeal orpégtion or application or subsequent
proceedings.

(c) receive applications for fresh summons or noticesragarding services thereof;

(d) receive applications for fresh summons or noticesfar short date summons and notices;
(e) receive applications for substituted service of suoms or notices;

(f) receive applications for seeking orders concerttiegadmission and inspection of documents;

(g) transmission of a direction or order to the cidld as directed by Tribunal with the prescribed
certificates for execution etc., and

(h) such other incidental or matters as the Presidegtdirect from time to time.

(2) All adjournments shall normally be sought befthe concerned Bench in court and in extraordinary
circumstances, the Registrar may, if so directedhiyTribunal in chambers, at any time adjourn aoajter
and lay the same before the Tribunal in chambers.

18. Functions of the Secretary (1) There shall be a Secretary at the PrincigaldB of the Tribunal, New
Delhi.

(2) The Secretary shall, under the general suggrtence and control of the President, discharge suc
duties, functions and exercise such powers asrasefbed under these rules and as assigned [Bréisedent
from time to time.

3 Secretary shall —
(a) be in charge of the long term projects and initesgiof the Tribunal,



60 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT II—SEC. 3(i)]

(b) supervise the divisions and sections of the HumespRrces;

(c) prepare, monitor and manage budgetary allocatindginancial managements of the Tribunal and
the Benches;

(d) provide all necessary support in the day to dayaijmns of the Tribunal,
(e) manage and supervise the facilities and adminigéraervices of the Tribunal;
() manage and administer the public grievances mesimamii the Tribunal,

(g) coordinate with authorised representatives and gitedessionals in the smooth functioning of the
Tribunal;

(h) oversee information and communication technology@her technological facilities in the Tribunal;
() manage and facilitate communication and serviceélseof ribunal,

() manage, monitor and administer the public affaiid public safety provisions within the premises of
the Tribunal; and

(K) supervise library and research wings of the Tribhuna

19. Delegation of powers by the Presidertt The President may assign or delegate to angitgaibfficer all
or some of the functions required by these ruldsetexercised by the Registrar.

PART-III
Institution of proceedings, petition, appeals etc.

20.Procedure-(1) Every appeal or petition or application oveat petition or objection or counter presented
to the Tribunal shall be in English and in cade ih some other Indian language, it shall be aqgmored by a
copy translated in English and shall be fairly dedibly type written, lithographed or printed in udde
spacing on one side of standard petition paper aitinner margin of about four centimeter widthtom and
with a right margin of 2.5. cm, and left marginso€m, duly paginated, indexed and stitched togathpaper
book form;

(2) The cause title shall state “Before the Natidbampany Law Tribunal” and shall specify the Bernioh
which it is presented and also set out the proogsdir order of the authority against which itriefprred.

(3) Appeal or petition or application or counteraljections shall be divided into paragraphs arall $¥e
numbered consecutively and each paragraph shahicoms nearly as may be, a separate fact or &tbeger
point.

(4) WhereSakaor other dates are used, corresponding dates goGa& Calendar shall also be given.

(5) Full name, parentage, age, description of @acty and address and in case a party sues or begtgin a
representative character, shall also be set dbeateginning of the appeal or petition or appi@atnd need
not be repeated in the subsequent proceedings saiine appeal or petition or application.

(6) The names of parties shall be numbered consetiuand a separate line should be allotted tondume
and description of each party.

@) These numbers shall not be changed and invitiet ®f the death of a party during the pendency of
the appeal or petition or matter, his legal heirsepresentative, as the case may be, if moredharshall be
shown by sub-numbers.

(8) Where fresh parties are brought in, they mapurabered consecutively in the particular categiory,
which they are brought in.

(9) Every proceeding shall state immediately aftex cause title the provision of law under whichisit
preferred.

21 Particulars to be set out in the address for servee- The address for service of summons shall bd file
with every appeal or petition or application or eatvon behalf of a party and shall as far as plessimtain
the following items namely:-
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(a) the name of the road, street, lane and Municipgisizin or Ward, Municipal Door and other number
of the house;

(b) the name of the town or village;
(c) the post office, postal district and PIN Code, and

(d) any other particulars necessary to locate idedtify the addressee such as fax number, mobile
number, valid e-mail address, if any.

22. Initialling alteration. -  Every interlineations, eraser or correctiondeletion in any appeal or
petition or application or document shall be idigd by the party or his authorised representgpresenting
it.

23. Presentation of petition or appeal - (1) Every petition, application, caveat, itbeutory
application, documents and appeal shall be predenttriplicate by the appellant or applicantpetitioner
or respondent, as the case may be, in person bislguly authorised representative or by an adeodaty
appointed in this behalf in the prescribed forrthvgtipulated fee at the filing counter and non-pbamce of
this may constitute a valid ground to refuse t@datn the same.

2) Every petition or application or appeal may dmompanied by documents duly certified by the
authorised representative or advocate filing thetipe or application or appeal duly verified frothe
originals.

3) All the documents filed in the Tribunal shadl Bccompanied by an index in triplicate contairihnegr
details and the amount of fee paid thereon.

4) Sufficient number of copies of the appeal etitjipn or application shall also be filed for see/on
the opposite party as prescribed under these rules.

(5) In the pending matters, all applications sballpresented after serving copies thereof in agvanc
the opposite side or his authorised representative.

(6) The processing fee prescribed by these ruliés,required number of envelopes of sufficient sinel
notice forms shall be filled alongwith memoranduinappeal.

24, Number of copies to be filed. The appellant or petitioner or applicant or respent shall file three
authenticated copies of appeal or petition or @ptibn or counter or objections, as the case magtek shall
deliver one copy to each of the opposite party.

25. Lodging of caveat: (1) Any person may lodge a caveat in triplicaieany appeal or petition or
application that may be instituted before this Tinil by paying the prescribed fee after forwardirappy by
registered post or serving the same on the expgeiibner or appellant and the caveat shall béénform
prescribed and contain such details and particalamsders or directions, details of authority iagawhose
orders or directions the appeal or petition orliappon is being instituted by the expected apgrdllor
petitioner or applicant which full address for $eevon other side, so that the appeal or petitioapplication
could be served before the appeal or petitionterim application is taken up:

Provided, that the Tribunal may pass interim ordersase of urgency.
2) The caveat shall remain valid for a period iokty days from the date of its filing.

26. Endorsement and Verification- (1) At the foot of every petition or appeal degding there shall
appear the name and signature of the authorigpedsentative.

2) Every petition or appeal shall be signed andfied by the party concerned in the manner prodide
by these rules.

27. Translation of document.- (1) A document other than English language intertdeak used in any
proceeding before the Tribunal shall be receivedhieyRegistry accompanied by a copy in English ctvlis
agreed to by both the parties or certified to lrua translated copy by authorised representatigaged on
behalf of parties in the case or by any other adi®or authorised representative whether engage icase

or not or if the advocate or authorised repregam engaged in the case authenticates suchicateifor
prepared by a translator approved for the purpgsth® Registrar on payment of such charges as lye ma
order.
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(2) Appeal or petition or other proceeding shall ln@ set down for hearing until and unless allipartonfirm
that all the documents filed on which they inteaddly are in English or have been translated English
and required number of copies are filed into Trddun

28. Endorsement and scrutiny of petition or appeal or dcument.{1) The person in charge of the filing-
counter shall immediately on receipt of petitionampeal or application or document affix the daseng of
Tribunal thereon and also on the additional copiethe index and return the acknowledgement toptgy
and he shall also affix his initials on the starffixad on the first page of the copiaadenter the particulars
of all such documents in the register after dailpd and assign a diary number which shall be rexatdelow
the date stampnd thereafter cause it to be sent for scrutiny.

(2) If, on scrutiny, the appeal or petition or apalion or document is found to be defective, sdobument
shall, after notice to the party, be returned fumpliance and if there is a failure to comply witlsieven days
from the date of returithe same shall be placed before the Registrar vayopass appropriate orders.

(3) The Registrar may for sufficient cause retim $aid document for rectification or amendmerthé&party
filing the same, and for this purpose may allowthe party concerned such reasonable time as he may
consider necessary or extend the time for compdianc

(4) Where the party fails to take any step forrégmoval of the defect within the time fixed for tb@me, the
Registrar may, for reasons to be recorded in vgitilecline to register the pleading or document.

29. Registration of proceedings admitted.-On admission of appeal or petition or caveat olliegion, the
same shall be numbered and registered in the apgi®pegister maintained in this behalf and itsnber
shall be entered therein.

30. Calling for records.- On the admission of appeal or petition or applaathe Registrar shall, if so
directed by the Tribunal, call for the records tialg to the proceedings from any adjudicating atith@and
retransmit the same.

31. Production of authorisation for and on behalf of anassociation.Where an appeal or application or
petition or other proceeding purported to be iogtill by or on behalf of an association, the pesqrersons
who sign (s) or verify (ies) the same shall prodateng with such application, for verification blyet
Registry, a true copy of the resolution of the agg®mn empowering such person(s) to do so:

Provided that the Registrar may at any time catinugne party to produce such further materialseas h
deems fit for satisfying himself about due authation:

Provided further that it shall set out the list members for whose benefit the proceedings are
instituted.

32. Interlocutory applications.-  Every Interlocutory application for stay, directjiooondonation of
delay, exemption from production of copy of ordgpealed against or extension of time prayedrfor i
pending matters shall be in prescribed form and¢geirements prescribed in that behalf shall baplied
with by the applicant, besides filing an affidastifpporting the application.

33. Procedure on production of defaced, torn or damagedocuments.-When a document produced along
with any pleading appears to be defaced, torm any way damaged or otherwise its condition oeapgnce
requires special notice, a mention regarding iteltamn and appearance shall be made by the pestjuping
the same in the Index of such a pleading and thie shall be verified and initialed by the officerttzorized
to receive the same.

PART- IV
General procedure

34.General Procedure. 1) In a situation not provided for in these rulibg Tribunal may, for reasons to be
recorded in writing, determine the procedure iragtipular case in accordance with the principlesatural
justice.

(2) The general heading in all proceedings befbesTiribunal, in all advertisements and notices|dtelin
Form No. NCLT. 4.

(3) Every petition or application or reference sha filed in form as provided iRorm No. NCLT. 1 with
attachments thereto accompanieddaym No. NCLT.2 and in case of an interlocutory application, thmea
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shall be filed inForm No. NCLT. 1 accompanied by such attachments thereto alongFeitin No. NCLT.
3

4) Every petition or application including interlocayoapplication shall be verified by an affidavit in
Form No. NCLT.6. Noticeto be issued by the Tribunal to the opposite psimgll be inForm NCLT-5.

35. Advertisement detailing petition.- (1) Where any application, petition or referencedquired to be
advertised, it shall, unless the Tribunal otherwisders, or these rules otherwise provide, be dideerin
Form NCLT-3A, not less than fourteen days before the date fizediearing, at least once in a vernacular
newspaper in the principal vernacular languagéefdistrict in which the registered office of thmmpany is
situate, and at least once in English language iBraglish newspaper circulating in that district.

(2) Every such advertisement shall state;-
(a) the date on which the application, petition or refiee was presented;
(b) the name and address of the applicant, petitiomhis authorised representative, if any;
(c) the nature and substance of application, petitraref@rence;
(d) the date fixed for hearing;

(e) a statement to the effect that any person whosegisttis likely to be affected by the proposedtipeti
or who intends either to oppose or support theipetor reference at the hearing shall send a @otic
of his intention to the concerned Bench and thdipeer or his authorised representative, if any,
indicating the nature of interest and grounds gfagjition so as to reach him not later than two days
previous to the day fixed for hearing.

(3) Where the advertisement is being given by tiragany, then the same may also be placed on thsitereb
of the company, if any.

(4) An affidavit shall be filed to the Tribunal, hiess than three days before the date fixed farihg, stating
whether the petition has been advertised in acooedavith this rule and whether the notices, if amgye
been duly served upon the persons required torbede

Provided that the affidavit shall be accompaniethwich proof of advertisement or of the serviee, a
may be available.

(5) Where the requirements of this rule or the ddiom of the Tribunal, as regards the advertisenaemt
service of petition, are not complied with, theblmal may either dismiss the petition or give stgther
directions as it thinks fit.

(6) The Tribunal may, if it thinks fit, and upon application being made by the party, may dispevideany
advertisement required to be published under thes r

36. Maintenance of Cash Register.(d) If any payment has been received by way ofdngiostal orders or
demand drafts or in cash by the Registry, the &etitn shall be entered immediately by the Redistra
Clerk on their receipt side in a Cash Register kapthe purpose

(2) On every next working day or the last workiray af the week, the payments received during saghod
week by way of Indian postal orders or demand drsiftall be transmitted by the Registration Clerkhio
concerned official vested with the work pertainitogthe Cashier who after scrutiny and verificatsirall
acknowledge the receipt of all moneys in the Casgister.

(3) The official referred to in sub-rule (2) shdéiposit all payments received by way of Indian @ostder or
demand draft or cash in the Bank account of thieufal.

37. Notice to Opposite Party (1) The Tribunal shall issue notice to the resfmmnt to show cause against the
application or petition on a date of hearing tospecified in the Notice. Such noticeform No. NCLT.5
shall be accompanied by a copy of the applicatiith supporting documents.

(2) If the respondent does not appear on the geeifsed in the notice iForm No. NCLT.5, the Tribunal,
after according reasonable opportunity to the redpot, shall forthwith proceed ex-parte to dispokéhe
application.
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(3) If the respondent contests to the notice rexkiwnder sub-rule (1), it may, either in persothoough an
authorised representative, file a reply accompawighil an affidavit and along with copies of sucltdments
on which it relies, with an advance service to pleditioner or applicant, to the Registry before tlate of
hearing and such reply and copies of documentsfsinad part of the record.

38. Service of Notices and processe§l) Any notice or process to be issued by the Trdbumay be served
by post or at the e-mail address as provided imp#tigion or application or in the reply;

(2) The notice or process if to be served phylsicahy be served in any one of the following modesnay
be directed by the Tribunal; -

(a) by hand delivery through a process server or résgeguthorised representative;
(b) by registered post or speed post with acknowleddjches; or
(c) service by the party himself.

(3) Where a notice issued by the Tribunal is s#twe the party himself by hand delivery, he shiddl With

the Registrar or such other person duly authortsgdhe Registrar in this behalf, the acknowledgment
together with an affidavit of service and in ca$es@rvice by registered post or by speed post\ita the
Registrar, or such other person duly authorisethbyRegistrar in this behalf, an affidavit of seevof notice
alongwith the proof of delivery.

(4) Notwithstanding anything contained in sub-ryfgsand (2), the Tribunal may after taking inte@ant the
number of respondents and their place of residene@rk or service could not be effected in any n&arand
other circumstances, direct that notice of thetipetior application shall be served upon the redpats in
any other manner, including any manner of substituservice, as it appears to the Tribunal just and
convenient.

(5) A notice or process may also be served on #roesed representative of the applicant or thpaedent,
as the case may be, in any proceeding or on asppeuthorised to accept a notice or a processsuacid
service on the authorised representative shalebendd to be a proper service.

(6) Where the Tribunal directs a service under sid<(4), such amount of charges, as may be detediy
the Tribunal from time to time, but not exceedihg tictual charges incurred in effecting the senaball be
deposited with the registry of the Tribunal by petitioner or applicant.

39. Production of Evidence by Affidavit.-(1) The Tribunal may direct the parties to givedevice, if any,
by affidavit.

(2) Notwithstanding anything contained in sub-r(dg, where the Tribunal considers it necessaryhm t
interest of natural justice, it may order crossraxetion of any deponent on the points of conféther
through information and communication technologgcilities such as video conferencing or othervéise
may be decided by the Tribunal, on an applicatioved by any party.

(3) Every affidavit to be filed before the Tribursddall be inForm No. NCLT.7.

40. Production of additional evidence before the Beh. - (1) Notwithstanding anything contained in rule
39, the parties to the proceedings shall not bidlexhto produce before the Bench additional evagereither
oral or documentary, which was in the possessioknowledge but was not produced before the Inspecto
appointed by the Central Government for the purpdsavestigating the affairs of the concerned camp
during investigation under Chapter XIV of the Abuyt if the Bench requires any additional evidence o
document to be produced or any witness to be exaton any affidavit to be filed to enable it to pasders

or for any other substantial cause, or if the lespeso appointed for the said purpose has nongiudficient
opportunity to the party to adduce evidence, thecBefor reasons to be recorded, may allow suchimmeat

to be produced or witness to be examined or affidawbe filed or may allow such evidence to beduced.

(2) Such document may be produced or such witnessieed or such evidence adduced either before the
Bench or before such authority as the Bench magctir

(3) If the document is directed to be produced ibness examined or evidence adduced before anyprtyth
the party shall comply with the direction of theriBa and after compliance, send the document, tterdef
the deposition of the witness or the record ofahidence adduced, to the Bench.
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(4) Additional evidence or document shall be madslable by the Bench to the parties to the procesd
other than the party adducing the evidence and shayl be afforded an opportunity to rebut the eotg of
the said additional evidence.

41. Filing of Reply and other Documents by the Regmdents. -(1) Each respondent may file his reply to
the petition or the application and copies of tleeuwments, either in person or through an authorised
representative, with the registry as specifiedhgyTribunal.

(2) A copy of the reply or the application and topies of other documents shall be forthwith semmwed
the applicant by the respondent.

(3) To the reply or documents filed under sub-ilg the respondent shall specifically admit, denyebut
the facts stated by the applicant in his petitiomgplication and state such additional facts ag beafound
necessary in his reply.

42. Filing of Rejoinder. - Where the respondent states such additional factsag be necessary for the just
decision of the case, the Bench may allow theipeét to file a rejoinder to the reply filed by trespondent,
with an advance copy to be served upon the respbnde

43. Power of the Bench to call for further informaton or evidence. (1) The Bench may, before passing
orders on the petition or application, require piagties or any one or more of them, to produce $uther
documentary or other evidence as it may considegssary:-

(a) for the purpose of satisfying itself as to thetraf the allegations made in the petition or aggian;
or

(b) for ascertaining any information which, in the dpimof the Bench, is necessary for the purpose of
enabling it to pass orders in the petition or aggtion.

(2) Without prejudice to sub-rule (1), the Benchymi@r the purpose of inquiry or investigation,the case
may be, admit such documentary and other modecofdags in electronic form including e-mails, beai
accounts, book or paper, written communicatiorsestents, contracts, electronic certificates arth sther
similar mode of transactions as may legally be géeoh to take into account of those as admissilsle a
evidence under the relevant laws.

(3) Where any party preferring or contesting atjgetiof oppression and mismanagement raises the isk
forgery or fabrication of any statutory recordsritit shall be at liberty to move an appropriateligption for
forensic examination and the Bench hearing theanaitay, for reasons to be recorded, either allosv th
application and send the disputed records for opinf Central Forensic Science Laboratory at trst obthe
party alleging fabrication of records, or dismisslsapplication.

44. Hearing of petition or applications.-(1) The Tribunal shall notify to the parties theedand place of
hearing of the petition or application in such mamnas the President or a Member may, by genersbexrial
order, direct.

(2) Where at any stage prior to the hearing ofpittion or application, the applicant desires tthdraw his
petition or application, he shall make an applmatio that effect to the Tribunal, and the Tribuoalhearing
the applicant and if necessary, such other partyad as opposite parties in the petition or thiegtion or
otherwise, may permit such withdrawal upon impossugh costs as it may deem fit and proper for the
Tribunal in the interests of the justice.

45. Rights of a party to appear before the Tribunal (1) Every party may appear before a Tribunal in
person or through an authorised representativg,aluihorised in writing in this behalf.

(2) The authorised representative shall make apeapnce through the filing of Vakalathama or
Memorandum of Appearance liorm No. NCLT. 12 representing the respective parties to the proongedi

(3) The Central Government, the Regional Directathe Registrar of Companies or Official Liquidatoay
authorise an officer or an Advocate to represetitéproceedings before the Tribunal.

(4) The officer authorised by the Central Governtmerthe Regional Director or the Registrar of Camips
or the Official Liquidator shall be an officer nm¢low the rank of Junior Time Scale or companyecaotor.
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(5) During any proceedings before the Tribunalmiy for the purpose of its knowledge, call upon the
Registrar of Companies to submit information on #fiairs of the company on the basis of information
available in the MCA21 portal. Reasons for suclkdions shall be recorded in writing.

(6) There shall be no audio or video recordinghaf Bench proceedings by the parties or their aisthar
representatives.

46. Registration of authorised representative’s irdrns.- (1) No intern employed by an authorised
representative shall act as such before the Trlbambe permitted to have access to the recordsoatain
copies of the orders of a Bench of the Tribunalvimich the authorised representative ordinarily appe
unless his name is entered in the register ofnstaraintained by the Bench.

(2) An authorised representative desirous of regigg his intern shall make a petition or an aggtian to the
Registrar inForm NCLT 10 and on such application being allowed by the Regishis name shall be
entered in the register of interns.

47. Oath to the witness.The Bench Officer or the Court Officer, as the casgy be, shall administer the
following oath to a witness:-

“I do swear in the name of God / solemnly affirmattltvhat | shall state shall be the truth and nothbut the
truth.”

48. Consequence of non-appearance of applicantl:) Where on the date fixed for hearing of thetpetior
application or on any other date to which suchihgamay be adjourned, the applicant does not appbkan
the petition or the application is called for hegrithe Tribunal may, in its discretion, eitherndiss the
application for default or hear and decide it orritne

(2) Where the petition or application has been dgisad for default and the applicant files an apyidn
within thirty days from the date of dismissal ardisfies the Tribunal that there was sufficientsméor his
non-appearance when the petition or the applicatias called for hearing, the Tribunal shall makeoeder
restoring the same:

Provided that where the case was disposed of oitsitiee decision shall not be re-opened.

49. Ex-parte Hearing and disposal.{1) Where on the date fixed for hearing the petitio application or on
any other date to which such hearing may be adguljrthe applicant appears and the respondent ades n
appear when the petition or the application isechfor hearing, the Tribunal may adjourn the hepdnhear
and decide the petition or the applicateaparte

(2) Where a petition or an application has beerrchea-parteagainst a respondent or respondents, such
respondent or respondents may apply to the Tribforahn order to set it aside and if such respohden
respondents satisfies the Tribunal that the neti@e not duly served, or that he or they were preehby any
sufficient cause from appearing (when the petitothe application was called) for hearing, thétinal may
make an order setting aside #epartehearing as against him or them upon such terridfaaks fit.

Provided that where thex-partehearing of the petition or application is of suwdture that it cannot
be set aside as against one respondent only, it@aet aside as against all or any of the otlsporaents
also.

50. Registry to send certified copy.The Registry shall send a certified copy of fineder passed to the
parties concerned free of cost and the certifigelesomay be made available with cost as per Sceeaful
fees, in all other cases.

51. Power to regulate the procedure. The Tribunal may regulate its own procedure in etaonce with the
rules of natural justice and equity, for the pugogdischarging its functions under the Act.

52. Summoning of witnesses and recording EvidencgZ) If a petition or an application is presenteddoy
party to the proceedings for summoning of withesdes Tribunal shall issue summons for the appearah
such witnesses unless it considers that their appea is not necessary for the just decision ottse.

(2) Where summons are issued by the Tribunal usderrule (1) to any witness to give evidence or to
produce any document, the person so summoned shatntitled to such travelling and daily allowance
sufficient to defray the travelling and other expesn as may be determined by the Registrar whidh lsha
deposited by the party as decided by the Registrar.
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53. Substitution of legal representatives(l) Where a party to a proceeding pending befderach dies or
is adjudged insolvent or, in the case of a compbeyg wound up, the proceeding shall not abatensadbe
continued by or against the executor, administratather legal representative of the parties oobggainst
the assignee, receiver or liquidator, as the caselra.

(2) In the case of death of a party during the peny of the proceedings before the Tribunal, tigalle
representative of the deceased party may applynwitihhety days of the date of such death for b&iraught
on record.

(3) Where no petition or application is receivednirthe legal representatives within the period iigelcin
sub-rule (2), the proceedings shall abate:

Provided that for good and sufficient reasons shdie Tribunal may allow substitution of the legal
representatives of the deceased at any time beifgpesing the petition on merits.

54. Assessors or valuers{l) In any enquiry into a claim, the Tribunal maslldn the aid of assessor or
valuer, not exceeding two in number, who possegsterhnical or special knowledge with respect tg an
matter before the Tribunal for the purpose of déisgjghe Tribunal.

(2) An assessor or valuer shall perform such fonstias the Tribunal may direct.

(3) The remuneration, if any, to be paid to an ssseor valuer shall in every case be determinethby
Tribunal and be paid by it in the manner as magpezified by the Tribunal.

55. Pleadings before the Tribunal.No pleadings, subsequent to the reply, shall begoted except by the
leave of the Tribunal upon such terms as the Tabuoray think fit.

56. Application for execution.-For execution of order passed by the Tribunal,hbieler of an order shall
make an application to the Tribunalfiorm NCLT.8.

57. Issue of process of execution(1) On receipt of an application under rule 56 Tmigunal shall issue a
process for execution of its order in such Formrasided in the Code of Civil Procedure, 1908 (3.808).

(2) The Tribunal shall consider objection, if argised by the respondent and make such ordensayileem
fit and shall issue attachment or recovery warmarguch form as provided in the Code of Civil Prdwae,
1908 (5 of 1908), as the case may be.

58. Effect of non-compliance.failure to comply with any requirement of theseesuthall not invalidate any
proceeding, merely by reason of such failure, wnthe Tribunal is of the view that such failure hesulted
in miscarriage of justice.

59. Procedure for imposition of penalty under the At.- (1) Notwithstanding anything to the contrary
contained in any rules or regulations framed uriderAct, no order or direction imposing a penaltger the
Act shall be made unless the person or the compaiyparty to the proceeding, during proceedingthef
Bench, has been given a show cause notice andnada@lecopportunity to represent his or her or itseca
before the Bench or any officer authorised in bahalf.

(2) In case the Bench decides to issue show caoBeento any person or company or a party to the
proceedings, as the case may be, under sub-rylehélRegistrar shall issue a show cause notidagyivot
less than fifteen days asking for submission ofdkglanation in writing within the period stipuldté the
notice.

(3) The Bench shall, on receipt of the explanatemd after oral hearing if granted, proceed to diethe
matter of imposition of penalty on the facts andwnstances of the case.

PART-V
Issuance of Orders and Disposal of Cases

60. Matters relating to the Judgments or Orders othe Tribunal.- (1) Once the final text of the judgment
has been approved and adopted, the judgment shalighed and dated by the President or the corgterne
Members or Member and the Registrar, and shallagorthe names of the Members who have taken part in
the decision.
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(2) Any Member differing as to the grounds uponahhihe judgment was based or some of its conclasion
or dissenting from the judgment, may append a sépar dissenting opinion.

3 In case the members who have heard the cassqaedly divided in passing the order or judgment,
then the President shall constitute a Bench asreefén sub-section (5) of section 419 of the Act.

61. Amicus Curiae- (1) The Tribunal may, as its discretion, permig @erson or persons, including the
professionals and professional bodies to rendén ocommunicate views to the Tribunala@®icus curiaeon
any point or points or legal issues as the caselreas assigned to suaticus curiae

(2) The Tribunal may permitngicus curiaeto have access to the pleadings of the partiegt@dribunal
shall enable the parties to submit timely obseovetion brief provided by themicus curiae

(3) The Tribunal shall be at liberty to directheit of the parties or both the parties to the prdoeys
involving a point on which the opinion of tlnicus curiaehas been sought, to bear such expenses or fee as
may be ordered by the Tribunal.

(4) The judgment and any appended opinions skalamsmitted to the parties andataicus curiae

62. Recusal.- (1) For the purpose of maintaining the high stadd and integrity of the Tribunal, the
President or a Member of the Tribunal shall recuseself:-

(a) inany cases involving persons with whom the Pedidr the Member has or had a personal,
familial or professional relationship;

(b) in any cases concerning which the President oMéeber has previously been called upon
in another capacity, including as advisor, repregesm, expert or witness; or

(c) if there exists other circumstances such as to nthke President or the Member's
participation seem inappropriate

(2) The President or any Member recusing himseif maord reasons for recusal:

Provided that no party to the proceedings or ahgroperson shall have a right to know the
reasons for recusal by the President or the Meinkibe case.

PART-VI
Other Procedures

63. Presentation and scrutiny of petitions or apptations.- In case of the scrutiny of the petitions or
applications as provided in Part lll and elsewherthese rules, if any person is aggrieved ofdbeision of

the Registrar or such other officer officiatingthe Registrar of the Benches, an appeal againstrter of

the Registrar shall be made within fifteen dayshef making of such order to the President of theciral
Bench and at other places to any Member of thecBatesignated by the President, and whose decision
thereon shall be final.

PART- VII
Procedures in respect of matters earlier dealt byther quasi-judicial bodies, courts and tribunals

64. Matter earlier dealt by Company Law Board.- (1) Notwithstanding anything contained in anheot
law for the time being in force, an original cindlction or case arising out of the Act, or any other
corresponding provision of the Companies Act, 18b6&eserve Bank of India Act, 1934 is filed or pieigd
before the Company Law Board on the date on whiehTribunal is constituted, and the relevant pions

of the Act dealing with the Tribunal have been gieffect, or the Company Law Board has been dissoiv
pursuance of the provisions of the Act, thenltadl tases on such date pending with the CompanyBaard

or such Benches shall stand transferred to theectisp Benches of the Tribunal exercising corresiitg
territorial jurisdiction as if the case had beeigioally filed in the Tribunal or its Bench to wikicit is
transferred on the date upon which it was actuadg in the Company Law Board or its Bench fromievhit
was transferred:

Provided that the Tribunal shall consider any actaken under the regulations of the Company Law
Board as deemed to have been taken or done uneéerothesponding provisions of these rules and the
provisions of the Act, and shall thereupon contitioe proceedings, except in a case where the d@sder
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reserved by the Company Law Board or its Benchiamstich a case, the Tribunal shall reopen the matie
rehear the case as if the hearing had not takee:pla

Provided further that the Tribunal is at libertydall upon the parties in a case to produce further
evidence or such other information or documentagep or adduce or record further depositions alenge
as may deem fit and proper in the interest of gasti

(2) It shall be lawful for the President or suchrivkeer to whom the powers are so delegated, to peavialt
matters falling under all other sections of the,Attall be dealt with by such Benches consistingraf or
more members as may be constituted in exercisisgaf power as enshrined in the Act:

Provided that matters pending before the PrincBehch of the Company Law Board as on the date of
constitution of Tribunal shall continue and be disgd of by a bench consisting of not less thanNlembers
of the Tribunal having territorial jurisdiction.

(3) It shall be lawful for the Tribunal to disposéany case transferred to it wherever the Tributedides
that further continuance of such application oitjpet transferred before the Tribunal shall be anecessary
proceeding on account of changes which have talese jin the Act either upon an application fileddither

of the parties to the proceedingssoo motu

(4) A fresh petition or an application may alsofiter in Form NCLT 1 corresponding to those provisions of
the Act, if both the parties thereto so consenhwtite approval of the Tribunal while withdrawingeth
proceedings as already continued before the CompamyBoard and serve a copy of the petition on the
parties thereto including the Central GovernmerggiBnal Director, Registrar of Companies, Official
Liguidator or Serious Fraud Investigation Office,the case may be, as provided in the Act, in thenar as
provided under Part IlI.

(5) Upon an application to the Tribunal if the mpé&sion is granted to file a petition or an applma in
physical form, then the same shall be filed accorigzthwith the documents or papers to be attachewmttin
as required to prove the case subject to the pomd®f the Act, and rules hereto.

(6) The same procedure shall also apply to othetigs to application or petition for filing repty counter
thereto.

(7) Notwithstanding the above and subject to sacti84 of the Act, the Tribunal may prescribe thiesu
relating to numbering of cases and other procediard® followed in the case of transfer of suchterat
proceedings or cases.

65. Petition or Application under sub-section (2) bsection 45QA of the Reserve Bank of India Act, 13

(2 of 1934).- Provisions of these rules shall appiytatis mutandisto the application or petition made under
sub-section (2) of section 45QA of the Reserve Baikidia Act, 1934 (2 of 1934) or under such other
analogous provision of the other Act(s).

PART- VIII
Special Procedure

66. Application under sub- section (7) of section.-7(1). An application under sub-section (7) of satffoof
the Act shall be filed to the Tribunal Form NCLT-1 and shall be accompanied by such documents as are
mentioned in Annexure —B.

(2) Every application filed under sub rule (1) $taddo set out the following particulars, namely:-

(@) Name of the company and other details inclydiate of incorporation, name and address of the
subscribers, promoters and first directors; and

(b) details of false or incorrect information epresentation or material facts or information sapged.
(c) details of such documents in or declaratitadfor made for incorporating such company,

(d). involvement of promoters, subscribers anglt fitirectors in committing fraud during the counde
incorporation;
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(3) Subject to the provisions contained in Protssub-section (7) of Section 7, the Tribunal maggpsuch
orders, as it may think fit in accordance with skesi(a) to (e) of said sub-section (7).

67. Petition under sub-section (41) of section Zhe Petition under the sub-section (41) of SecHdre
filed to the Tribunal inForm NCLT-1 and shall be accompanied by such documents amemdoned in
Annexure —B.

68. Petition under section 14.{1) A petition under the second provision to suttisa (1) of section 14 of
the Act for the conversion of a public company iatprivate company, shall, not less than three hsoftom
the date of passing of special resolution, be fiedhe Tribunal inForm No. NCLT. 1 and shall be
accompanied by such documents as are mentionedrniexre B.

(2) Every petition filed under sub-rule (1) shait sut the following particulars:
(a) the date of the Board meeting at which the propfesaditeration of Articles was approved,;
(b) the date of the general meeting at which the pregpadteration was approved;
(c) State at which the registered office of the compaay situated;

(d) number of members in the company, number of membatended the meeting and number of
members of voted for and against;

(e) reason for conversion into a private company, eféécsuch conversion on shareholders, creditors,
debenture holders and other related parties.

(f) listed or unlisted public company;

(9) the nature of the company, that is, a company dichiby shares, a company limited by guarantee
(having share capital or not having share capgtiad) unlimited company;

(h) details as to whether a company registered uratios 8 of the Act.

(3) There shall be attached to the applicationsteof creditors and debenture holders, drawn uginéolatest
practicable date preceding the date of filing ofitien by not more than two months, setting fortie t
following details, namely:-

(a) the names and address of every creditor and dekdmiider of the company;
(b) the nature and respective amounts due to thenspece of debts, claims or liabilities;

(c) in respect of any contingent or unascertained deahy such claim admissible to proof in winding up
of the company, the value, so far as can be jestiynated of such debt or claim:

Provided that the petitioner company shall fileadfidavit, signed by the company secretary of the
company, if any, and not less than two directorthefcompany, one of whom shall be a managing tirec
where there is one, to the effect that they haveenaafull enquiry into the affairs of the compamyg ahaving
done so, have formed an opinion that the list eflitors is correct, and that the estimated valugen in the
list of the debts or claims payable on a contingemrcnot ascertained are proper estimates of theegaof
such debts and claims and that there are no oéts df , or claims against, the company to theividedge.

(4) A duly authenticated copy of the list of cteds shall be kept at the registered office ofdbmpany and
any person desirous of inspecting the same manyatime during the ordinary hours of businesgécs and
take extracts from the same on payment of the dunmpees ten per page to the company.

(5) The company shall at least fourteen days bdf@elate of hearing; -
(a) advertise the petition in accordance with rule 35;

(b) serve, by registered post with acknowledgement icddésidual notice inForm NCLT. No. 3B to the
effect set out in sub-rule (a) on each debentutéen@nd creditor of the company; and

(c) serve, by registered post with acknowledgement @umtice together with the copy of the petition to
the Central Government, Registrar of Companiestaride Securities and Exchange Board of India,
in the case of listed companies and to the regyidiody, if the company is regulated under any
other Act.
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(6) Where any objection of any person whose intesdgkely to be affected by the proposed petiti@s been
received by the petitioner, it shall serve a cdmreof to the Registraron or before the date ofihga

(7) While passing an order, the Tribunal may, iisitsatisfied, having regard to all the circumseanof the
case, that the conversion would not be in the e@steof the company or is being made with a view to
contravene or to avoid complying with the provisaf the Act, disallow the conversion with reastmbe
recorded in writing.

69. Petition under sub-section (3) of section 551) The petition under sub-section (3) of sectidnob the
Act shall be inForm No. NCLT. 1 andshall be accompanied by documents mentioned in ameeB and
setting out:

(a) particulars of registration

(b) capital structure, the different classes of sharswhich the share capital of the company isabd;
(c) the provisions of the memorandum or articles autivay the issue of preference shares;

(d) total number of preference shares issued;

(e) details of such preference shares that are noéneele or unable to pay dividend,;

(f) terms and conditions of issue of such existinggyezice shares;

(g) total number of such preference shares (unredeeameldhumber of holders consented for with value
of such preference shares and percentage of haltherbave consented for; and

(h) date or dates on which the consent was given aeg@ution was passed.

(2) On petition under sub-section (1), the Tribyuadter hearing the petitioner and any other peesoappears
to it to be interested in the petition, may, ifdtsatisfied, having regard to all the circumstanokthe case,
approve for issue of further redeemable prefereseges equal to the amount due, including the endd
thereon, in respect of unredeemable preferenceshar

Provided that the Tribunal shall, while giving apyal, order the redemption forthwith of preference
shares held by such persons who have not consentieel issue of further redeemable preference share

Provided further that the Tribunal may, at its dision, make such orders as to costs as it thitks f
(3) The decision of the Tribunal on the petitiomlsbe final.

70. Appeal under sections 58 and 59(1) The appeals against the refusal for registatib transfer or
transmission of securities under section 58 ordatification of register of members under sectOrshall be
made to the Tribunal by way of a petition form No. NCLT. 1 and shall be accompanied by such
documents as are mentioned in Annexure B:

Provided that a copy of the appeal shall be seorethe concerned company at its registered office
immediately after filing of the petition with theibunal.

(2) The petitioner shall at least fourteen daysfethe date of hearing advertise the petitionceoedance
with rule 35.

(3) Where any objection of any person whose intesdgkely to be affected by the proposed petiti@s been
received by the petitioner, it shall serve a cdmreof to the Registrar on or before the date afihg:

(4) The Tribunal may, while dealing with a petitionder section 58 or 59, at its discretion, make-
(a) order or any interim order, including any ordersamjunction or stay, as it may deem fit and just
(b) such orders as to costs as it thinks fit; and

(c) incidental or consequential orders regarding payrmoéxividend or the allotment of bonus or rights
shares.

(5) On any petition under section 59, the Tribumaly-

(a) decide any question relating to the title of anygspa who is a party to the petition to have his @am
entered in, or omitted from, the register;
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(b) generally decide any question which is necessargxpedient to decide in connection with the
application for rectification.

(6) the decision of the Tribunal on any such petishall be final.
71. Application under proviso to clause (b) of susection (1) of section 61.

(1)An application for obtaining the approval of thebunal for the consolidation and division ¢f @ any

of the share capital into shares of a larger amthent its existing shares which results in charngethe
voting percentage of shareholders shall be fileamrm No. NCLT. 1 and shall be accompanied by such
documents as are mentioned in Annexure B.

(2) The application shalinter alia, set forth the following:-
(a) provision of articles authorising such consolidatw division;
(b) existing capital structure of the company;
(c) new capital structure of the company afterabesolidation or division;
(d) class of shares being consolidated or divided;
(e) face value of shares pre and post consolidatiativigion;
(f) justification for such consolidation or division;
(3) The company shall at least fourteen days bdf@elate of hearing
(a)advertise the petition in accordance with rule &%

(b)serve, by registered post with acknowledgement duelotice together with the copy of the
application to the Central Government, RegistraCompanies and to the Securities and Exchange
Board of India, in the case of listed companies &mdhe regulatory body, if the company is
regulated under any other Act.

(4) Where any objection of any person whose istagelikely to be affected by the proposed appilicahas
been received by the applicant, it shall servepy toereof to the Central Government, Registrar of
Companies and the Securities Exchange Board dod lilthe case of listed companies and to any asgulif
the company is regulated under any other Act dmetore the date of hearing.

(5) Upon hearing the application or any adjournedrimg thereof, the Tribunal may pass such ordsdjest
to such terms and conditions, as it thinks fit.

72. Appeal against the order of the Government undeSection 62(4).-(1) Where any Government by
virtue of provisions of sub-section (4) of secti? in public interest, converts the debentureloan or any
part thereof into shares in the company on suamgeand conditions as appear to the Government to be
reasonable in the circumstances of the case evennis of the issue of such debentures or thencaisi such
loans do not include a term for providing for atiamp for such conversion.

2) If such terms and conditions of conversion @oé acceptable to the company, it may, within sixty
days from the date of communication of such ordppeal to the Tribunal, iIRorm — NCLT-9, which shall
after hearing the company and the Government, pagsorder as it deems fit.

73. Application under sections 71(9), 71(10), seati 73(4) or section 74(2) and 76(2)f1)Where a
company fails to redeem the debentures or repagépesits or any part thereof or any interest theran
application under sub-section (10) of section 7Limmaer sub-section (4) of section 73 of the Actection
45QA of the Reserve Bank of India Act, 1934 (2 884), shall be filed to the Tribunal, irorm No. NCLT.
11in duplicate and shall be accompanied by such deaotsras are mentioned in Annexure B, by-

(@) in case of debentures, all or any of the deberitalgers concerned, or debenture trustee; or

(b) in case of deposits, all or any of the depositorscerned, or where the deposits are secured,
by the deposit trustee.

(2) There shall be attached to the applicatioristaof depositors or debenture holders, as the oasebe,
setting forth the following details in respect okey such depositor or debenture holder:-

(a) full name, age, father's/ mother’s/ spouse’s namseupation and full residential address;
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(b) fixed deposit receipt number or debenture certéicaumber, as the case may be;
(c) date of maturity;

(d) amount due to the person by the company;

(e) amount already paid by the company, if any;

() total amount due as on the date on the application:

Provided that where the company is the applicirghall file an affidavit stating that the list of
depositors or debenture holders, as the case méagy dmrrect, and that the estimated values asdivéhe list
of the amount payable to such depositors or debehiiders are proper estimates of the valuesadf debts
and claims.

(3) The Tribunal shall pass an appropriate ordehiwia period of sixty days from the date of retaip
application under sub-rule (1):

Provided that the Tribunal shall, before makingy asrder under this rule, give a reasonable
opportunity of being heard to the company and ahgroperson interested in the matter.

(4) The Tribunal may, if it is satisfied, on theptipation filed under sub-rule (1), that it is nesary so to do,
to safeguard the interests of the company, therdeteeholders or the depositors, as the case mayr e the
public interest, direct, by order, the company tkerepayment of such deposit or debenture ortipareof
forthwith or within such time and subject to sucmditions as may be specified in the order:

Provided that while passing the order, the Tribustzll consider the financial condition of the
company, the amount or deposit or debenture ortipargéof and the interest payable thereon.

(5) The application under sub-section (2) of secfid and sub-section (2) of section 76 read wittlice
74(2) shall be iffForm NCLT-1 and shall accompanied with the documents as peeXure B.

(6) A copy of application under sub-section (P¥ection 76 and under sub-section (2) of sectibshall be
served on the Regional Director and the Registr@ompanies before the date of hearing.

(7) The Registrar of Companies in consultation viRggional Director shall submit before the Triburiae
report on the affairs of the company within thidgys from the date of the receipt of the applicatnd
Tribunal may consider any observation made by thgistrar of Companies before passing an order.

74. Application for calling or obtaining a direction to call annual general meeting.-4) An application
under section 97 for calling or obtaining a directto call the annual general meeting of the comshiall be
made by any member of the companyForm No. NCLT. 1 and shall be accompanied by the documents
specified in Annexure B.

(2) A copy of the application shall be served om [tegistrar of Companies on or before the dateafihg.

75. Application for obtaining an order for calling of general meeting (other than Annual General
Meeting). — (1) An application under section 98 for obtainimgamder for calling of a general meeting (other
than Annual General Meeting) shall be made by argctbr or member of the companyform No. NCLT.

1 and shall be accompanied by the documents spedaifi@dnexure B.

(2) A copy of the application shall be served am egistrar of Companies on or before the dateafihg.

76. Inspection of minute-books of general meeting-Where any member has requested the company for
inspection of minute-book of general meeting onnpayt of requisite fee and the company refused e gi
such inspection, he may apply to the TribunalFiorm No NCLT-9 for direction to the company for
inspection of minute-book of general meeting.

77. Application under section 131. —1) Where it appears to the directors of a comgaay the financial
statement of the company or the report of the Bardhot comply with the provisions of section 129 o
section 134, the application shall be fileddorm No. NCLT-1 within fourteen days of the decision taken by
the Board.

(2) In case the majority of the directors of compar the auditor of the company has been changed
immediately before the decision is taken to appiglar section 131, the company shall disclose saicts in
the application.
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(3) The application shalinter alia, set forth the following particulars, namely’-
(a) financial year or period to which such accountates;

(b) the name and contact details of the Managing Dire@hief Financial Officer, directors, Company
Secretary and officer of the company responsitierfaking and maintaining such books of accounts
and financial statement;

(c) where such accounts are audited, the name andctalgtails of the auditor or any former auditor
who audited such accounts;

(d) copy of the Board resolution passed by the Boafdiictors;
(e) grounds for seeking revision of financial staten@rBoard’s Report.

(4) The company shall at least fourteen days baf@elate of hearing advertise the applicatiorcooedance
with rule 35.

(5) The Tribunal shall issue notice and hear thaitauof the original financial statement, if pres@uditor is
different and after considering the application &edring the auditor and any other person as thmifal
may deem fit, may pass appropriate order in theemat

(6) A certified copy of the order of the Tribundiladl be filed with the Registrar of Companies witlhirty
days of the date of receipt of the certified copy..

(7) On receipt of approval from Tribunal a genenaleting may be called and notice of such generatinge
along with reasons for change in financial statasenay be published in newspaper in English and in
vernacular language.

(8) In the general meeting, the revised finanstatements, statement of directors and the stateaien
auditors may be put up for consideration beforeeaisibn is taken on adoption of the revised finahci
statements.

(9) On approval of the general meeting, the revigehcial statements along with the statementuafitars
or revised report of the Board, as the case maghad| be filed with the Registrar of Companieshivitthirty
days of the date of approval by the general meeting

78. Application under Section 140.—1) An application may be filed by the director behalf of the
company or the aggrieved auditor to the TribunaForm NCLT-1 and shall be accompanied by such
documents as are mentioned in Annexure “B”.

(2) Where the Tribunal is satisfied on an applicatibthe company or the aggrieved person that thegigh
conferred by the provisions of section 140 are d¢peioused by the auditor, then, the copy of thessemtation
need not be sent and the representation need meatdeut at the meeting.

(3) If the application is made by the Central Goweent and the Tribunal is satisfied that any chaofghe
auditor is required, it shall within fifteen days receipt of such application make an order that dabditor
shall not function as an auditor and the Centralggament may appoint another auditor in his place.

79. Application under section 169—The Company or any other person who claims t@adgrieved may
make an application to the Tribunalflerm NCLT-1 and shall be accompanied with such documentseas ar
mentioned in Annexure B.

80. Application under section 213 for investigation. —An application under section 213 may be made in
Form NCLT-1 and shall be accompanied with such documentseasi@ntioned in Annexure B.

81. Application under section 241.—(1) An Application under clause (a) or clause (b¥ub-section (1) of
section 241 of the Act, shall be filed in therm NCLT-1 and shall be accompanied with such documents as
are mentioned in Annexure B.

(2) Where an application is presented under se@non behalf of any members of a company enttibed
apply under sub-section (1) of the said sectiomatnyone or more of them, the letter of consemezigoy the
rest of the members so entitled authorising thdi@op or the applicants to present the petitiontlosir
behalf, shall be annexed to the application, aednmes and addresses of all the members on whba# b
the application is presented shall be set out stcledule to the application, and where the compesya
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share capital, the application shall state whetierapplicants have paid all calls and other sunesah their
respective shares.

(3) A copy of every application made under thiershall be served on the company, other respondedts
all such persons as the Tribunal may direct.

82. Withdrawal of Application filed under section 241.— (1) An application under clause (a) or clause (b)
of sub-section (1) of section 241 of the Act, shali be withdrawn without the leave of the Tribunal

(2) An Application for withdrawal under sub-rule) @hall be filed in thé&orm NCLT-9.

83. Application under section 243.—1) An application under clause (b) of sub-secfibnof section 243 of
the Act for leave to any of the persons mentiomedein to be appointed or to act as the managnegtdr or
other director or manager of the company, shalliled as per the appropriatorm NCLT-1 and shall be
accompanied with such documents as are mention&driaxure B.

(2) An application under sub - rule (1) shall stateether a notice of intention to apply for suchve, as
required under the proviso to sub-section (1) aftise 243 of the Act, has been given to the Central
Government and such application shall also be apaarad by a copy of such notice.

(3) The notice of the date of hearing of the agian together with a copy of the application shallserved
on the Central Government not less than fifteers degfore the date fixed for the hearing.

84. Right to apply under section 245.—1) An application under sub-section (1) of sett#l5, read with
sub-section (3) of section 245 of the Act, shalfitbed in Form NCLT-9.

(2) A copy of every application under sub-rule ¢hall be served on the company, other responaeitsll
such persons as the Tribunal may direct.

85. Conducting a class action suit.—1) Without prejudice to the generality of the peiens of sub-section
(4) of section 245 of the Act, the Tribunal may,ilettonsidering the admissibility of an applicatiender the
said section, in addition to the grounds specitfiegtein, take into account the following:

(a) whether the class has so many members thangothem individually would be impractical, makirg
class action desirable;

(b) whether there are questions of law or fact commo the class;

(c) whether the claims or defences of the reprasigat parties are typical of the claims or defenokthe
class;

(d) whether the representative parties will faahd adequately protect the interests of the class.

(2) For the purposes of clause (c) of sub-sectrof section 245, while considering the desirapitif an
individual or separate action as opposed to a @asen, the Tribunal may take into account, intipatar,
whether admitting separate actions by member orlmeesror depositor or depositors would create aafisk

(a) inconsistent or varying adjudications in suepagate actions; or
(b) adjudications that, as a practical matter, wdnd dispositive of the interests of the other menmsib

(c) adjudications which would substantially impair impede the ability of other members of the class
protect their interests.

86. Rule of opt-out.—(1) A member of a class action under section 24bh@fAct is entitled to opt-out of the
proceedings at any time after the institution @& tihass action, with the permission of the Tribuaal per
Form No. NCLT-1.

(2) For the purposes of this rule, a class memlier rgceives a notice under clause (a) of sub se¢ipof
section 245 of the Act shall be deemed to be thelmee of a class, unless he expressly opts outeof th
proceedings, as per the requirements of the nsscreed by the Tribunal in accordance with rule 38.

(3) A class member opting out shall not be preauttem pursuing a claim against the company on an
individual basis under any other law, where a rgmady be available, subject to any conditions inagoisy
the Tribunal.
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87. Publication of notice.—(1) For the purposes of clause (a) of sub se¢&ipof section 245 of the Act, on
the admission of an application filed under sultieaq1) of section 245 of the Act, a public notsleall be
issued by the Tribunal as péorm No. NCLT-13 to all the members of the class by-

(a) publishing the same within seven days of admissfdhe Application by the Tribunal at least once in
a vernacular newspaper in the principal vernadataguage of the State in which the registered effic
of the company is situated and at least once irdigng an English newspaper that is in circulation
in that State;

(b) requiring the company to place the public noticet@mwebsite of such company, if any, in addition
to publication of such public notice in newspapeder sub-clause (a):

Provided that such notice shall also be placedhenvtebsites of the Tribunal and the Ministry of
Corporate Affairs, the concerned Registrar of Camggmand in respect of a listed company on the ieebg
the concerned stock exchange where the companama®f its securities listed, until the applicatien
disposed of by the Tribunal.

(2) The date of issue of the newspaper in whiclh suatice appears shall be considered as the daterhg
the public notice to all the members of the class.

(3) The public notice shalinter alia, contain the following-
(a) name of the lead applicant;
(b) brief particulars of the grounds of application;
(c) relief sought by such application;
(d) statement to the effect that application has beatenby the requisite number of members/depositors;

(e) statement to the effect that the application hantsdmitted by the Tribunal after considering the
matters stated under sub-section (4) of section 24& these rules and it is satisfied that the
application may be admitted:;

(f) date and time of the hearing of the said applicatio
(g) time within which any representation may be fileithwthe Tribunal on the application;

(h) the details of the admission of the application #reldate by which the form of opt out has to be
completed and sent as peorm NCLT -1 and shall be accompanied with such documents as are
mentioned in Annexure “B”, and such other particsilas the Tribunal thinks fit.

(4) The cost or expenses connected with the puldicaf the public notice under this rule shallllmne by
the applicant and shall be defrayed by the comearany other person responsible for any oppressiven
case order is passed in favour of the applicant.

88. Reference to the Tribunal.—Any reference to the Tribunal by the Registrar ofrpanies under section
441 of the Act, or any reference to the Tribunathy Central Government under proviso to sub-se¢&d of
section 140, 221, sub-section (2) of section 288;section (5) of section 224, sub-section (2)eaftion 241
of the Act, or reference under sub-section (2)eation 75 or any complaint by any person underssadtion
(1) of section 222, or any reference by a compargeu clause (c) of sub-section (4) of section 22Ahe
Securities Contracts (Regulations) Act, 1956 shalmade by way of a petition or applicationForm No.
NCLT- 9 in Annexure A and shall be accompanied by docunmetstioned in Annexure-B.

PART IX
CAUSE LIST

89. Preparation and publication of daily cause list—(1) The Registry shall prepare and publish on the
notice board of the Registry before the closingvofking hours on each working day the cause listlie
next working day and subject to the directionshef President, listing of cases in the daily caisdeshall be

in the following order of priority, unless otherwisrdered by the concerned Bench; namely;-
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(a) cases for pronouncement of orders;

(b) cases for clarification;

(c) cases for admission;

(d) cases for orders or directions;

(e) part-heard cases, latest part-heard having precedand

(f) cases posted as per numerical order or as dirbgtdte Bench;

(2) The title of the daily cause list shall congiEthe number of the appeal or petition, the adage and time
of the court sitting, court hall number and theagorindicating the names of the President, Judidizinber
and Technical Member constituting the Bench.

(3) Against the number of each case listed in tily dause list, the following shall be shown, ndme

(a) names of the legal practitioners appearing for lsidies and setting out in brackets the rank of the
parties whom they represent;

(b) names of the parties, if unrepresented, with ttagiks in brackets.

(4) The objections and special directions, if anfythe Registry shall be briefly indicated in thailgd cause
list in remarks column, whenever compliance is el

90. Carry forward of cause list and adjournment of case on account of non-sitting of a Bench.-(2) If

by reason of declaration of holiday or for any otbeforeseen reason, the Bench does not functiothéo
day, the daily cause list for that day shall, usletherwise directed, be treated as the daily chststr the
next working day in addition to the cases alreaalstgd for that day.

(2) When the sitting of a particular Bench is cdleckefor the reason of inability of a Member of tBench,
the Registrar shall, unless otherwise directedyuadjthe cases posted before that Bench to a cmmtatate
and the adjournment or posting or directions dbalhotified on the notice board of the Registry.

PART X
RECORD OF PROCEEDINGS

91.Diaries.—(1) Diaries shall be kept by the clerk-in-charge intsfarm as may be specified in each appeal
or petition or application and they shall be wnttegibly.

(2) The diary in the main file shall contain a cse history of the appeal or petition or applicafithe
substance of the order passed thereon and in éxegqrbceedings, it shall contain a complete readrdll
proceedings in execution of order or direction wlerand shall be checked by the Deputy Registrdr an
initialed once in a fortnight.

92. Order sheet.— (1) The Court Master of the Bench shall maintaideo sheet in every proceedings and
shall contain all orders passed by the Tribunahftime to time .

(2) All orders passed by the Tribunal shall be nglish and the same shall be signed by the Mendfdise
Tribunal constituting the Bench:

Provided that the routine orders, such as calbfahe records, put up with records, adjourned and
any other order as may be directed by the Membé#reofrribunal shall be signed by the Court Mastehe
Bench.

(3) The order sheet shall also contain the referanonber of the appeal or petition or applicatidate of
order and all incidental details including shotisa title thereof.

93. Maintenance of court diary.—(1) The Court Master of the Bench shall maintaigibly a Court Diary,
wherein he shall record the proceedings of the tctmr each sitting with respect to the applicatians
petitions or appeals listed in the daily cause list

(2) The matters to be recorded in the court DidsgllSnclude details as to whether the case isuadgd, or
part-heard or heard and disposed of or heard atetoreserved, as the case may be, along with dftext
sitting wherever applicable.
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94. Statutes or citations for reference.—F¥he parties or legal practitioners shall, before tbommencement
of the proceedings for the day, furnish to the Cddmster a list of law journals, reports, statuaes other
citations, which may be needed for reference otquupy of full text thereof

95. Calling of cases in court.—Subject to the orders of the Bench, the Court Mastall call the cases listed
in the cause list in the serial order.

96. Regulation of court work.— (1) When the Tribunal is holding a sitting, thepDty Registrar shall
ensure —

(a) that no inconvenience or wastage of time is catsdatde Bench in making available the services of
Court Master or stenographer or peon or attender;

(b) the Court Master shall ensure that perfect silesgraintained in and around the Court Hall and no
disturbance whatsoever is caused to the functioofnthe Bench and that proper care is taken to
maintain dignity and decorum of the court.

(2) When the Bench passes order or issues diractthe Court Master shall ensure that the recofdeen
case along with proceedings or orders of the Bearehtransmitted immediately to the Registry and the
Registry shall verify the case records receivethftbe Court Master with reference to the causealist take
immediate steps to communicate the directions @ersrof the Bench.

PART XI
MAINTENANCE OF REGISTERS

97. Registers to be maintained.—Fhe following Registers shall be maintained andigmb®n a day to day
basis by the Registry of the Tribunal by such narial officer or officers as the Registrar mayhjeat to any
order of the President, direct —

(a) register of petitions;

(b) register of unnumbered petitions or appeals;
(c) register of caveats lodged; and

(d) register of interlocutorgpplications;

98. Arrangement of records in pending matters.—¥he record of appeal or petition shall be divideid ithe
following four parts and shall be collated and ntaiimed —

(a) main file : (Petition being kept separately);
(b) miscellaneous application file;

(c) process file; and

(d) execution file

99. Contents of main file.—The main file shall be kept in the following ordend it shall be maintained as
permanent record till ordered to be destroyed utigerules —

(a) index;
(b) order sheet;
(c) final order or judgment;
(d) memo of appeal or petition, as the case may bethegwith any schedule annexed thereto;
(e) counter or reply or objection, if any;
() (i) oral evidence or proof of affidavit;
(i) evidence taken on commission; and
(iif) documentary evidence;
(g) written arguments.



[am 1—&vg 3(i)] WA kT SIS @ STHIROT 79

100.Contents of process file.—Fhe process file shall contain the following itemamely —
(a) index;
(b) power of attorney or vakalathama;
(c) summons and other processes and affidavits reltiargof;
(d) applications for summoning witness;
(e) letters calling records; and
() all other miscellaneous papers such as postal adkdgements.
101.Execution file.—The execution file shall contain the following itepmamely-
(@) index;
(b) the order sheet;
(c) the execution application;
(d) all processes and other papers connected withestgtution proceedings;
(e) transmission of order to civil court, if orderedida
(f) result of execution;

102. File for miscellaneous applications.+or all miscellaneous applications there may be/ amle file
with a title page prefixed to it and immediatelyeafthe title page, the diary, the miscellaneoydiegtions,
supporting affidavit, the order sheet and all otheruments shall be filed.

103. Preservation of Record.—1) All necessary documents and records relatirgetgions or applications
dealt with by the Tribunal shall be stored or maiimtd as provided in these rules and other physicalrds
kept in a record room shall be preserved for aodeot five years after the passing of the finaleord

(2) Notwithstanding anything contained in sub-r{dlgthe record of the petitions or applicationsltedh by
the Tribunal including the orders and directionsgeal by the Tribunal, shall be maintained by thgis®ey of
the Tribunal for a period of fifteen years afteg frassing of the final order.

104. Retention, Preservation and Destruction of Recds.— (1) The Record Keeper or any other officer so
designated shall be responsible for the recordsigned to the Record Room. He shall scrutinizerélcerds
received by him within three days and prepare daxn

(2) On the expiry of the period for preservationtloé records specified under rule 103, the Registnall
weed out the record.

PART Xl
Service of Process / Appearance of Respondents A@dbjections

105. Issue of notice.—(1) Where notice of an appeal or petition for cawaainterlocutory application is
issued by the Tribunal, copies of the same, thidafit in support thereof and if so ordered by Tmi#unal,
the copy of other documents filed therewith, if aglyall be served along with the notice on the rogide.

(2) The aforesaid copies shall show the date ofgmetion of the appeal or petition for caveat or
interlocutory application and the name of the arfeal representative, if any, of such party with fill
address for service and the interim order, if angde thereon.

(3) The Tribunal may order for issuing notice in appraig cases and also permit the party concerned for
service of the said notice on the other siddhbgti and in such case, deliver the notice to such artyit is
for such party to file affidavit of service withqwof.

(4) Acknowledgement under sub-rule (3) shall be filedhi®yparty with the Registry before the date fiked
return of notice

106. Summons.¥Whenever summons or notice is ordered by privateicge the appellant or applicant or
petitioner, as the case may be, unless alreadgdamn the other side in advance, shall arrangerieshe
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copy of all appeals or petition or application legistered post or courier service and file affitlafiservice
with its proof of acknowledgement before the dated for hearing.

107. Steps for issue of fresh notice- (1) If any notice issued under rule 105 is returnecenresd, that fact
and the reason thereof shall be notified immedjaialthe notice board of the Registry.

(2) The applicant or petitioner or his authorisedresentative shall within seven days from the détthe
notification, take steps to serve the notice afresh

108 Consequence of failure to take steps for issue ofesh notice.—Where, after a summon has been
issued to the other side, and returned unservedthanapplicant or petitioner or appellant, asdhge may be,
fails to take necessary steps within a period dered by the Tribunal from the date of return @f tiotice on
the respondent, the Registrar shall post the ceB®ebthe Bench for further directions or for dissal for
non-prosecution.

109. Entries regarding service of notice or process-The judicial branch of the Registry shall recordha

column in the order sheet ‘Notes of the Registtyg details regarding completion of service of e®tn the
respondents, such as date of issue of notice,alaervice, date of return of notice, if unservsigéps taken
for issuing fresh notice and date of completioseices, etc.

110. Default of appearance of respondent and conasnces.—Where the respondent, despite effective
service of summons or notice on him does not appefore the date fixed for hearing, the Tribunalyma
proceed to hear the appeal or application or patik-parteand pass final order on merits:

Provided that it is open to the Tribunal to seekahlsistance of any counsel as it deems fit in tbese
matter involves intricate and substantial questmfrlaw having wide ramifications.

111. Filing of objections by respondent, form andansequences.—1) The respondent, if so directed, shall
file objections or counter within the time allowled the Tribunal.

(2) The objections or counter shall be verifiecaasappeal or petition and wherever new facts auglg to
be introduced with the leave of the Tribunal foe fiirst time, the same shall be affirmed by a sutpp
affidavit.

(3) The respondent, if permitted to file objectiamscounter in any proceeding shall also file thcepies
thereof after serving copies of the same on thel&py or petitioner or their Counsel on recordaathorised
representative, as the case may be.

PART Xl
Fee on Petition or Appeal, Process Fee And Award @osts

112 Fees.—(1) In respect of the several matters mentioneth@nAnnexures, there shall be paid fees as
prescribed in the Schedule of Fees appended te thess;

Provided that no fee shall be payable or shalldi®d to be collected on a petition or applicafited
or reference made by the Registrar of CompaniegioRal Director or by any officer on behalf of tBentral
Government.

(2) In respect of every interlocutory applicatitimere shall be paid fees as prescribed in SchedWHees of
these rules:

Provided that no fee shall be payable or shallidd®d to be collected on an application filed bg th
Registrar of Companies, Regional Director or by#iter on behalf of the Central Government.

(3) In respect of a petition or appeal or applmatiled or references made before the PrincipaidBeor the
Bench of the Tribunal, fees referred to in thistRaall be paid by means of a bank draft drawrairofir of
the Pay and Accounts Officer, Ministry of Corpordtiairs, New Delhi/Kolkata/Chennai /Mumbai, as the
case may be or as decided by the President.

113 Award of costs in the proceedings.—1) Whenever the Tribunal deems fit, it may awaodt for
meeting the legal expenses of the respondent alitfiefg party.

(2) The Tribunal may in suitable cases direct dppebr respondent to bear the cost of litigatibthe other
side, and in case of abuse of process of courpsmpxemplary costs on defaulting party.



[am 1—&vg 3(i)] WA kT SIS @ STHIROT 81

PART XIV
INSPECTION OF RECORD

114 Inspection of the records.{1) The parties to any case or their authorisecesgmtative may be allowed
to inspect the record of the case by making aniegmn in writing to the Registrar and by payirg tfee
prescribed thereof.

(2) Subject to such terms and conditions as magiifeeted by the President by a general or speciroa
person who is not a party to the proceeding, msy bé allowed to inspect the proceedings aftelimibtthe
permission of the Registrar in writing.

115. Grant of inspection.-Inspection of records of a pending or decided defere the Tribunal shall be
allowed only on the order of the Registrar.

116. Application for grant of inspection.-(1) Application for inspection of record under suite (1) and (2)
of rule 114, shall be presented at Registry betvi€e80 AM and 3.00 PM on any working day and twgsda
before the date on which inspection is sought,as¢herwise permitted by the Registrar.

(2) The Registry shall submit the application withremarks before the Registrar, who shall, orsm@ration
of the same, pass appropriate orders.

(3) Inspection of records of a pending case statllondinarily be permitted on the date fixed foaheg of
the case or on the preceding day.

117. Mode of inspection.{1) On grant of permission for inspection of thearels, the Deputy Registrar shall
arrange to procure the records of the case and ailgpection of such records on the date and tirezl fby

the Registrar between 10.30 AM and 12.30 PM anddxxt 2.30 PM and 4.30 PM in the immediate presence
of an officer authorised in that behalf by the Régir.

(2) The person inspecting the records shall noarip manner cause dislocation, mutilation, tampedng
damage to the records in the course of inspection.

(3) The person inspecting the records shall notaraky marking on any record or paper so inspeated a
taking notes, if any, of the documents or recondpécted may be done only in pencil.

(4) The person supervising the inspection, maygttiane prohibit further inspection, if in his opam, any of

the records are likely to be damaged in the prooggsspection or the person inspecting the rectras
violated or attempted to violate the provisiongl#se rules and shall immediately make a reporttathe
matter to the Registrar and seek further ordersftbe Registrar and such notes shall be made in the
Inspection Register.

118. Maintenance of register of inspection.Fhe Deputy Registrar shall cause to maintain a &egfor the
purpose of inspection of documents or records dwadl sbtain therein the signature of the personintak
such inspection on the Register as well as ongpbcation on the conclusion of inspection.

PART XV
Appearance of authorised representative

119. Appearance of authorised representative Subject to as hereinafter provided, no legattitianer or
authorised representative shall be entitled to apped act, in any proceeding before the Tribunétss he
files into Tribunal vakalatnama or Memorandum ofp&prance as the case may, duly executed by or on
behalf of the party for whom he appears.

120. Consent for engaging another legal practitiome : A legal practitioner proposing to file a Vakalatna
or Memorandum of Appearance as the case may lagyipending case or proceeding before the Tribanal
which there is already a legal practitioner or auted representative on record, shall do so ontlly the
written consent of the legal practitioner or thehatsed representative on record or when suchertris
refused, with the permission of the Tribunal afarocation of Vakalathama or Memorandum of Appeegan
as the case may be, on an application filed inkbisalf, which shall receive consideration onlyeafiervice
of such application on the counsel already on kcor
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121. Restrictions on appearanceA legal practitioner or the authorised represematis the case may be,
who has tendered advice in connection with thetutiin of any case or other proceeding beforeTthieunal
or has drawn pleadings in connection with any suakter or has during the progress of any such matted
for a party, shall not, appear in such case org@ding or other matter arising therefrom or in amtter
connected therewith for any person whose intesegpposed to that of his former client, except \tlii prior
permission of the Tribunal.

122. Restriction on party’s right to be heard.-The party who has engaged a legal practitioneutirasised
representative to appear for him before the Triburay be restricted by the Tribunal in making préagon
before it.

123. Empanelment of special authorised representags by the Tribunal.-(1) The Tribunal may draw up
a panel of authorised representatives or valuessicin other experts as may be required by the faibio
assist in proceedings before the Tribunal.

(2) The President may call upon any of the perdom® panel under sub-rule (1) for assistance in the
proceedings before the Bench, if so required.

(3) The remuneration payable and other allowanoglscampensation admissible to such persons shall be
specified in consultation with the Tribunal.

124. Professional dress for the authorised represttives.- While appearing before the Tribunal, the
authorised representatives shall wear the samegmiohal dress as prescribed in their Code of Guindu

PART XVI
AFFIDAVITS

125. Title of affidavits.- Every affidavit shall be titled as ‘Before the Matal Company Law Tribunal.’
followed by the cause title of the appeal or agtian or other proceeding in which the affidavis@ught to
be used.

126. Form and contents of the affidavit.-The affidavit shall conform to the requirementodder XIX, rule
3 of Civil Procedure Code, 1908 (5 of 1908).

127. Persons authorised to attestAffidavits shall be sworn or affirmed before an adate or notary, who
shall affix his official seal.

128. Affidavits of illiterate, visually challengedpersons.-Where an affidavit is sworn or affirmed by any
person who appears to be illiterate, visually @med or unacquainted with the language in whieh th
affidavit is written, the attester shall certifyattthe affidavit was read, explained or transldigdiim or in his
presence to the deponent and that he seemed testardeit, and made his signature or mark in tkesgmce
of the attester ifform NCLT-14.

129 Identification of deponent.-If the deponent is not known to the attester, dhestity shall be testified by
a person known to him and the person identifyirglsffix his signature in token thereof

130 Annexures to the affidavit.- (1) Document accompanying an affidavit shall beemefd to therein as
Annexure number and the attester shall make thersachent thereon that this is the document marked
putting the Annexure number in the affidavit.

(2) The attester shall sign therein and shall inarthe name and his designation.
PART XVII
DISCOVERY, PRODUCTION AND RETURN OF DOCUMENTS

131. Application for production of documents, form of summons.€1) Except otherwise provided
hereunder, discovery or production and return @udwents shall be regulated by the provisions ofCbde
of Civil Procedure, 1908 (5 of 1908).

(2) An application for summons to produce documeahial be on plain paper setting out the documeat t
production of which is sought, the relevancy of tloeument and in case where the production of fiedr
copy would serve the purpose, whether applicatias made to the proper officer and the result thereo
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(3) A summons for production of documents in thetedy of a public officer other than a court shwlin
Form NCLT-15 and shall be addressed to the concerned Head @dpartment or such other authority as
may be specified by the Tribunal

132.Suo motusummoning of documents.Notwithstanding anything contained in these rutke, Tribunal
may, suo moty issue summons for production of public documeanbtber documents in the custody of a
public officer.

133. Marking of documents.{1)The documents when produced shall be markedllasvs :
(a) If relied upon by the appellant’s or petitionerides they shall be numbered as ‘A’ series.
(b) If relied upon by the respondent’s side, they shalmarked as ‘B’ series.
(c) The Tribunal exhibits shall be marked as ‘C’ series

(2) The Tribunal may direct the applicant to dep@sth the Tribunal by way of Demand Draft or India
Postal Order drawn in favour of the Pay and AccawWificer, Ministry of Corporate Affairs, New Delta
sum sufficient to defray the expenses for transomissf the records before the summons is issued.

134. Return and transmission of documents(1) An application for return of the documents proed shall
be numbered and no such application shall be ented after the destruction of the records.

(2) The Tribunal may, at any time, direct returrdoEuments produced subject to such conditionsdeeims
fit.

PART XVIII
EXAMINATION OF WITNESSES AND ISSUE OF COMMISSIONS

135. Procedure for examination of witnesses, isswé Commissions.-The provisions of the Orders XVI
and XXVI of the Code of Civil Procedure, 1908 (51808), shalimutatis mutandigapply in the matter of
summoning and enforcing attendance of any persdreaamining him on oath and issuing commission for
the examination of witnesses or for production @fuments

136.Examination in camera.-The Tribunal may in its discretion examine any wis in camera
137. Form of oath or affirmation to witness.-Oath shall be administered to a witness in thevatg form :

“1 do swear in the name of God/solemnly affirmttiwoat | shall state shall be truth, the whole ktrut
and nothing but the truth”.

138. Form of oath or affirmation to interpreter.- Oath or solemn affirmation shall be administeredhi
interpreter in the following form before the Ber@@Ficer or the Court Officer as the case may beaken for
examining a witness

“l do swear in the name of God/solemnly affirm thaill faithfully and truly interpret and explain
all questions put to and evidence given by witn@sd translate correctly and accurately all
documents given to me for translation.”

139. Officer to administer oath.-The oath or affirmation shall be administered kg @ourt Master.
140. Form recording of deposition.{1) The Deposition of a witness shall be recoraeélorm NCLT-16.
(2) Each page of the deposition shall be initiddgdhe Members constituting the Bench.

(3) Corrections, if any, pointed out by the witnesay, if the Bench is satisfied, be carried out daty
initialled. If not satisfied, a note to the efféa appended at the bottom of the deposition.

141. Numbering of witnesses.The witnesses called by the applicant or petitiosieall be numbered
consecutively as PWs and those by the respondsRs\a.

142. Grant of discharge certificate.-Witness discharged by the Tribunal may be grantegérsficate in
Form NCLT-17 by the Registrar.

143. Witness allowance payable(:l) Where the Tribunal issues summons to a Govemhservant to give
evidence or to produce documents, the person smeunsd may draw from the Government travelling and
daily allowances admissible to him as per rules.
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(2) Where there is no provision for payment of Hiing Allowances and Daily Allowance by the empdoy

to the person summoned to give evidence or to mediocuments, he shall be entitled to be paid as
allowance, (a sum in the opinion of the Registu#fident to defray the travelling and other expesis
having regard to the status and position of theesis.

(3) The party applying for the summons shall depwih the Registrar the amount of allowance asreded
by the Registrar well before the summons is issued.

(4) If the witness is summoned as a court witnges amount estimated by the Registrar shall be asider
the directions of the Tribunal.

(5) The aforesaid provisions would govern the paynoé batta to the interpreter as well.

144. Records to be furnished to the Commissioner(d) The Commissioner shall be furnished by the
Tribunal with such of the records of the case as Tmibunal considers necessary for executing the
Commission.

(2) Original documents shall be furnished onlwitopy does not serve the purpose or cannot bénetta
without unreasonable expense or delay and delieewy return of records shall be made under proper
acknowledgement.

145. Taking of specimen handwriting, signature etc-The Commissioner may, if necessary, take speatime
of the handwriting, signature or fingerprint of amgness examined before him.

PART XIX
DISPOSAL OF CASES AND PRONOUNCEMENT OF ORDERS

146 Disposal of Cases On receipt of an application, petition, appet, ¢he Tribunal, after giving the
parties a reasonable opportunity of being hearss pach orders thereon as it thinks fit:

Provided that the Tribunal, after considering apeab, may summarily dismiss the same, for reasons
to be recorded, if the Tribunal is of opinion thta@re are no sufficient grounds for proceedingsethih.

147. Operative portion of the order- All orders or directions of the Bench shall lated in clear and
precise terms in the last paragraph of the order.

148 Corrections.- Every Member of the Bench who has prepared theroshall initial all corrections and
affix his initials at the bottom of each page.

149 Power to impose Costs The Tribunal may, in its discretion, pass suctteo in respect of imposing
costs on the defaulting party as it may deem fit.

150.Pronouncement of Order- (1) The Tribunal, after hearing the applicand aaspondent, shall make and
pronounce an order either at once or, as sooreasdtfter as may be practicable but not later thatytdays
from the final hearing.

(2) Every order of the Tribunal shall be in writingd shall be signed and dated by the Presideieanrber
or Members constituting the Bench which heard tse=@nd pronounced the order.

(3) A certified copy of every order passed by thibdnal shall be given to the parties.

(4) The Tribunal, may transmit order made by ittty court for enforcement, on application made ibyee
of the parties to the order suo motu

(5) Every order or judgment or notice shall beardkal of the Tribunal.

151 Pronouncement of order by any one member of the Beh.-(1) Any Member of the Bench may
pronounce the order for and on behalf of the Be(@h.When an order is pronounced under this rtile,
Court Master shall make a note in the order stibat,the order of the Bench consisting of Presideamt
Members was pronounced in open court on behalfeoBench.

152. Authorising any member to pronounce orde(1) If the Members of the Bench who heard the ease
not readily available or have ceased to be Membgthe Tribunal, the President may authorise amgerot
Member to pronounce the order on his behalf afééndysatisfied that the order has been duly prepanel
signed by all the Members who heard the case.
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(2) The order pronounced by the Member so authidbsbell be deemed to be duly pronounced.

(3) The Member so authorised for pronouncemertt@brder shall affix his signature in the orderesiod the
case stating that he has pronounced the ordepailed in this rule.

(4) If the order cannot be signed by reason offdeatirement or resignation or for any other realsp any
one of the Members of the Bench who heard the ¢asball be deemed to have been released from part
heard and listed afresh for hearing.

153. Enlargement of time.\Where any period is fixed by or under these ruegranted by Tribunal for the
doing of any act, or filing of any document or reggntation, the Tribunal may, in its discretiomirtme to
time in the interest of justice and for reasonbdaagecorded, enlarge such period, even thoughdhiedfixed
by or under these rules or granted by the Tribora} have expired.

154. Rectification of Order.-(1) Any clerical or arithmetical mistakes in anyder of the Tribunal or error
therein arising from any accidental slip or omiasmay, at any time, be corrected by the Tribunat®own
motion or on application of any party by way oftification.

(2) An application under sub-Rule (1) may be madéarm No. NCLT. 9 within two years from the date of
the final order for rectification of the final ondeot being an interlocutory order.

155. General power to amend.The Tribunal may, within a period of thirty daysifin the date of completion
of pleadings, and on such terms as to costs orwige as it may think fit, amend any defect ooein any
proceeding before it; and all necessary amendnsdal be made for the purpose of determining tla re
guestion or issue raised by or depending on suntepding.

156. Making of entries by Court Master.-Immediately on pronouncement of an order by thecBethe
Court Master shall make necessary endorsementeonasde file regarding the date of such pronouncemen
the nature of disposal and the constitution of Bech pronouncing the order and he shall also make
necessary entries in the court diary maintaineHiiy

157. Transmission of order by the Court Master.-(1) The Court Master shall immediately on
pronouncement of order, transmit the order withdase file to the Deputy Registrar.

(2) On receipt of the order from the Court Mastbe Deputy Registrar shall after due scrutiny,séati
himself that the provisions of these rules havenlidy compiled with and in token thereof affix lmtials
with date on the outer cover of the order.

(3) The Deputy Registrar shall thereafter caugeattsmit the case file and the order to the Regfsirtaking
steps to prepare copies and their communicatidimetparties.

158. Format of order.-(1) All orders shall be neatly and fairly typeweittin double space on one side only
on durable foolscap folio paper of metric A-4 s{26.5 cm long and 21.5 cm wide) with left side niargf 5
cm and right side margin of 2.5 cm. Correctiongrny, in the order shall be carried out neatly suificient
space may be left both at the bottom and at thefteach page of the order to make its appeardagarg.

(2) Members constituting the Bench shall affix tregnatures in the order of their seniority fraght to left.

159. Indexing of case files after disposal. After communication of the order to the parties legal
practitioners, the official concerned shall arratiggrecords with pagination and prepare in thexrgheet in
Form no. to be prescribed by the Tribunal. He shffitk initials and then transmit the records wiitle Index
initials to the records room.

160. Transmission of files or records or orders.¥ransmission of files or records of the cases dexw shall
be made only after obtaining acknowledgement innlo¥ement register maintained at different sectimms
levels as per the directions of the Registrar.

161. Filing of Order of the Tribunal with the Regigrar of Companies.- The certified copy of the order
passed by the Tribunal shall be filed by the comggarnform INC-28 alongwith fee of Rupees five huedr
with the Registrar of Companies within the timeafed in the Act or specified by the Tribunal. &fe no
time limit is prescribed by the Tribunal, such ardkall be filed within thirty days from the datereceipt of
certified copy of the order.
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162. Copies of orders in library- (1) The officer in charge of the Registry stsdhd copies of every final
order to the library of the Tribunal.

(2) Copies of all orders received in each monthl &ieakept at the library in a separate folderaaged in the
order of date of pronouncement, duly indexed aitchstd.

(3) At the end of every year, a consolidated indball also be prepared and kept in a separaténfithe
library.

(4) The order folders and the indices may be madsladble for reference in the library to the legal
practitioners.

PART XX
National Company Law Tribunal Orders

163. Register of Appeals, Petitions, etc(1) A Register inForm NCLT-18 shall be maintained in regard to
appeals, petitions, etc., against the orders ofTtifminal to the National Company Law Appellatebtmal
and necessary entries therein be promptly madeedjutlicial branch.

(2) The register shall be placed for scrutiny by Eresident in the first week of every month.

164. Placing of National Company Law Appellate Trilunal orders before Tribunal.- Whenever an
interim or final order passed by the National Compdéaw Appellate Tribunal in an appeal or other
proceeding preferred against a decision of theuhidbis received, the same shall forthwith be plaoefore
the President and Members for information and kephe relevant case file and immediate attentibthe
Registrar shall be drawn to the directions reqgigompliance.

165. Registrar to ensure compliance of National Copany Law Appellate Tribunal orders.- It shall be
the duty of the Registrar to take expeditious stepmply with the directions of the National Caany Law
Appellate Tribunal

SCHEDULE OF FEES
S.No.|Section of the Companies |Nature of application / petition Fees
Act, 2013

1. |Sec.2(41) Application for change in financiahye 5,000/-

2. |Sec.7(7) Application to Tribunal where compamg bheen 5,000/-
incorporated by furnishing false or incorrect iioby any
fraudulent action.

3. [Sec.14 (1) Conversion of public company intoiggie company. 5,000/-

4. |Sec.55(3) Application for issue further redeelmgibeference shares.| 5,000/

5. |Sec. 58 (3) Appeal against refusal of registratibshares. 1,000/-

6. |Sec.59 Appeal for rectification of register ofmiger. 1,000/-

7. |Sec.62(4) Appeal against order of Govt. fixiagiis and conditions for5,000/-
conversion of debentures and shares.

8. [Sec.71(9) Petition by Debenture-trustees. 2;000/

9. |[Sec.71(10) Application in the event of failufeedeeming of 1,000/-
debentures.

10. |Sec. 73 (4) Application by deposition for repaytneindeposit or 500/-
interest.

11. |Sec. 74 (2) Application to allow further time amesidered reasonable td®,000/-
the company to repay deposits.

12. |Sec. 97 (1) Application for calling of Annual Gealemeeting. 1,000/-

13. |Sec. 98 (1) Application for calling of general rtieg of company other |1,000/-
than annual general meeting

14. |Sec. 119 (4) Petition to pass an order directimgediate inspection of |500/-
minute’s books or directing a copy thereof be $erthwith
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to person requiring it.

15. |Sec. 130 (1) Application for re-opening of book&cocount, if made by |5,000/-
any person other than Central Government, Incomxe Ta
authorities, SEBI or any other statutory regulatoogdy or
authority.

16. |Sec. 131 (1) Application by company for voluntegyision of financial |5,000/-
statement on Board’s report.

17. |Sec. 140 (4) Application for not sending the copyepresentation of  |1,000/-
auditor to the members.

18. |Sec. 140 (5) Application by any other person comed for change of  |2,000/-
auditors.

19. |Sec. 169 (4) Application for not sending copiesegfresentation 1,000/-

20. |Sec. 213 Application to Tribunal for investigatiomo company 5,000/-
affairs.

21. |Sec. 218 (1) Application for approval for actiamposed against 1,000/-
employee.

22. |Sec. 222 (1) Application for imposition of restians on securities. 2,500/-

23. |Sec. 241 (1) Application in cases of oppressiahrarsmanagement. 10,000

24. |Sec. 242 (4) Application for regulating the condofccompany. 2,500/-

25. |Sec. 243 (1) (b) Application for appointment asnsiging Director 5,000/-

26. |Sec. 244 (1) Application for waiver of requiremepecified in clause (a)2,500/-
or (b) of Sec. 244 (1)

27. |Sec 245 Class action suits 5000/-

28. |Sec. 441 Application for compounding of certaifentes. 1,000/-

29. |Section 421 Appeals to NCLAT 5,000/-

30. |Application under any other provisions specifigaibt mentioned herein above 1,000/

31. |Fee for obtaining certified true copy of finatler passed to parties other than the 5/- per

concerned parties under Rule 50 page.

ANNEXURE — A
(See rule 4)

FORM NO. NCLT. 1

[see rules 34, 64, 66, 67, 68, 69, 70, 71, 73,7R4,77, 78, 79, 80, 81, 83, 86 and 87]

[HEADING AS IN FORM NCLT. 4]

Columns required for filing of Original Application / Reply / Rejoinder / Interlocutory Application or
filing of additional documents under directions ofthe Bench

i. Details of Original Application / Reply / Rejoinder/ Interlocutory Application

Particulars of the Petitioner / Applicant / Respemidand state whether company, whether petitioner o

not.

(Name, description, father's / husband’s name, patan, capacity, i.e. qua shareholder, qua deposit

and address)

ii. Jurisdiction of the Bench:

The petitioner declares that the subject-mattéh@petition is within the jurisdiction of the Bdnc
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iii. Limitation: (If applicable)

The petitioner / applicant further declares that getition is within the limitation laid down in &@®n
....... Of the Companies Act, 2013 (where applicable)

iv. Facts of the case are given below:

(Give here a concise statement of facts in a chogieal order, each paragraph containing as nessl
possible a separate issue, fact or otherwise.)

v. Relief(s) sought.

In view of the facts mentioned above, the petititaggplicant / respondent prays for the followi
relief(s):

(Specify below the relief(s) sought explaining greund for relief(s) and the legal provisionsdify)
relied upon)

vi. Particulars of Bank draft evidencing payment offl@ethe petition or application made:
Branch of the Bank on which drawn:

Name of the issuing branch:

Demand Draft No.........

ry)

Date..............
Amount Rs...........
(Signature/Signature of Authorised signato
Date:
Place:
FORM NO. NCLT. 2
[See rule 34]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH :
NOTICE OF ADMISSION
Date:
From: (Inseremdmparty filing the Admission)
To : The Registrar,
NCLT ( Bench).
...Applicant.
-Vs-
...Respondent.

The Party named above requests that the Tribunat ¢ne following relief:

(Insert the relief or order sought)
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In terms of

(Insert the section of the Act, tbe Rules/Regulation, that provides for the ordemelief
sought)

For the following reasons:

(Insert a concise statement of the circumstancesitee particulars of the request)

In support of this Application, the applicant hatehed an affidavit setting out the facts on whicé
Applicant relies.

Name and Title of person signing on behalf of Apptiant:

Authorised Signature and Address:

Tel No.
Fax No.
e-mail:
This form is prescribed under Rule under NCLTRules, 2016.
For rehabilitation Rehab. Petition M.
For Transferred Transfer Petition
(CLB/BIFR/AIFR/HHC) No.
Matters from the (CP.NO.OR.......eiiiiiiees )

CLB/BIFR/AIFR/HHC

For Other matters Company Petition N.

*kkkk
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FORM NO. NCLT. 3
[See rule 34]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT:

NOTICE OF MOTION

Date:

From: (Inserermdparty filing the Motion)

To : The National Company Law Tribunal
Concerning:
(Name and file number of matter being considerethbyNational Company Law Tribunal)

Name:

File No:

The Party named above requests that the Tribunat ¢ne following relief:

(Insert the relief or order sought)

In terms of

(Insert the section of the Act, the Rules/Regulation, that provides for the ordemrelief
sought)

For the following reasons:

(Insert a concise statement of the circumstancesitee particulars of the request)

In support of this Application, the applicant hataehed an affidavit setting out the facts on whilcé
Applicant relies.

Name and Title of person signing on behalf of Apptiant:




[am 1—&vg 3(i)] WA kT SIS @ STHIROT 91

Authorised Signature and Address:

Tel No.
Fax No.

e-mail:

This form is prescribed under Rule 4 under NCLT Ruks, 2016.

For rehabilitation Rehab. PetitionNo.

For Transferred Transfer Petition
(CLB/BIFR/AIFR/HC) No.

Matters from the (CP.NO.OR......eevviii e )

CLB/BIFR/AIFR/HHC

For Other matters Company Petition N.

FORM NO. NCLT. 3A
Advertisement detailing petition
[see rule 35]

Company Petition/Application/Reference No ...... of

Notice of petition

A petition/application/reference under SECHON. . ....vvvveeieieeeiiiiiiiiieeeen. of the Quamies Act, 2013, fo
....................... was presented by .........cccccccvceeeeee.. ON thE i day of Ll 20000, a@N
the said petition is fixed for hearing before ....... nble of National Company Law Tribunal on .... .20[..
Any person desirous of supporting or opposing thiel petition/application/reference should sendhte

petitioner's advocate, notice of his intentionnsig) by him or his advocate, with his name and a3ds0 ag

to reach the petitioner's advocate not later tian days before the date fixed for the hearing todf |t

petition/application/reference. Where he seeksdpose the petition/application/reference, the gdsuaf

opposition or a copy of his affidavit shall be fisleed with such notice. A copy of tije

petition/application/reference will be furnished by undersigned to any person requiring the sam
payment of the prescribed charges for the same.

(Advocate for petitioner)
Address:

t O
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FORM NO. NCLT. 3B

Individual Notice of petition/ application to creditors, members, etc.

[see rule 68]

(sub: Notice of petition/ application filed undexcson......... of Companies Act, 2013)

Take notice that a petition/ application underisect............ of the Companies Act, 2013 dated...... 1as
presented by............ (name of the company) before ....... Bench, National Company Law Tribunal, {pr
..................... (state the purpose of the petition).

The said petition/ application has been acceptddsafixed for hearing before the Benchon ................. .

If you desire to support or oppose the petitiothathearing, you should give notice thereof in iwgitto the
undersigned so as to reach him/ it not later than....days before the date fixed for the hearinghefijt
petition, and appear at the hearing in person gy authorised representative.

Where such person seeks to oppose the petitiodicafipn, the grounds of opposition or a copy oéfjh
affidavit shall be furnished with such notice.

A copy of the petition/ application will be furnistt by the undersigned to any person requiring dineeso
payment of the prescribed charges for the same.

Signature
Name of the petitioner/ applicafpt

(& his authorised representative, if arfy)

FORM NO.NCLT. 4
[See rule 34]
General Heading for Proceedings
Before the National Company Law Tribunal,
Bench, at
In the mater of the Companies Act, 2013
And
In the matter of ...... Ltd: (Give the name of the Camy)

*Notes: (1) Where the company is being wowng the words 'in liquidation' should be insertediackets
after the name of the company.

(2) If the application or petition or appeal is endelevant Act which should be set out in the editke along
with the Companies Act, 2013.

*kkkk
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FORM NO. NCLT. 5
[See rule 34 and 37]

[HEADING AS IN FORM NCLT .4]

Company Application NO .......cccooiiiiiii e £.20 ...

In Company Petition NO ............uuuuueeesm e eeeeeneeeeeeeneeeeeeeenes af.20 ....

LA NO. of 20......

Name and Description..

.................................................................................................................................. Applicant(s)
versus

................................................................................................................................. Respondents].
Notice

[Under .................. ]

Let all parties concerned attend the sitting Memk&r in Tribunal Room No.  or Chamber

HonourableMr/Mrs/Ms on ... (o F2 1)) day of .oeeeeeiiiennnn,

20, at. o oclock in the..................... noon on the hearing of armpliaption by the

applicant(s) abowaamed, for an order that:

(Here set out the relief sought)

Dated this ..... day 01 ..... 20 ...Registrar/ Awited Representative or the Applicants s) .

This Notice was taken out by Shri... ....... Autbed Representative for the applicant(s) andhelsupported

by the affidavit(s) of... ............. .
To Respondent(s)/ Opposite Party
[Here insert the section of the Act or other psaan of law under which the application is made.]

*Omit if not applicable

*kkkk
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FORM NO. NCLT. 6
(GENERAL)
[See rule 34]
[HEADING AS IN FORM NCLT. 4]

l ..... ,sonof......... ,aged ......... resgdat... , do solemnly affirm and say as follows:
1. I am a director/secretary/ ......... Jof... L tthe petitioner in the above matter [' and any dul
authorised by the said petitioner to make thigaffit on its behalf.]
Note: This paragraph is to be included in casegevtie petitioner is the Company.

2. The statements made in paragraphs ........ of thigopetherein now shown to me are true to my
knowledge, and the statements made in paragraplee. based on information, and | believe theiettrue.

Solemnly affirmed, etc.
sd/-
VERIFICATION
'‘Note: 1.To be included when the affidavit is swtby any person other than a director, agent or
secretary or other officer of the company.

**Note:- 2. This form can be used for any other gegral application moved before the Tribunal with
such alteration or modification in the title and the content.

*kkkk

FORM NO. NCLT. 7
[See rule 39]
[HEADING AS IN FORM NCLT. 4]

Company Petition No ....... of 20 .

Affidavit by way evidence
I, A.B., son of... ........ ,aged ......... resglat... , do solemnly affirm and say as follows:
1. I am a director/secretary/ ......... Jof... | tte petitioner in the above matter [' and any dul
authorised by the said petitioner to make thidaffit on its behalf.]
Note: This paragraph is to be included in casegevtie petitioner is the Company.

2. The statements made in deposition in forthconmpagagraphs herein now are true to my knowledgg, a
believe them to be true.

Solemnly affirmed, etc.

'‘Note: To be included when the affidavit is swasrby any person other than a director, agent oetay or
other officer of the company.

*kkkk
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FORM NO.NCLT 8
[See rule 56]

[HEADING AS IN FORM NCLT. 4]

Company Petition No

of 20__.

Application for Execution of Order under clause (3)of section 424 of the Act with reference to a Deee
(Order 21, R.11)

, holder of an order passedHhsy tlational Company Law Tribunal, hereby applydrecution of
the order under the

Order 21 Names of Date of Whether any| Payment | Previous Amount with | Amount of | Against
Rule 11 of | Parties Order appeal or application, | interest due | costs, if any] whom to
the Code of preferred adjustment if any, with upon the awarded be
Civil from order made, if | date and order or executed
Procedure, any result other relief
1908 read granted
with clause thereby
(3) of sectior together with
424 of the particulars of
Act herein any cross
below set order/decree.
forth: No. of Amount of
Company costs, if any,
Application/ awarded
Company
Petition/
Company
Appeal/
Misc.
Company
Application
1 2 3 4 5 6 7 8 9
__of20...| A.B. Month. No None Application| ¥ g Against thq
-Applicant/ ,20..... No dated | principal As awarded defendant
Petitioner/ interestat __ | in C.D.
Appellant 20 per cent per | Order
C.D. Result: | annum, from | No.___
Respondan the date of subsequently
decree till Incurred
payment
Mode in which the assistance of the Tribunaétpuired:
When attachment as sale of movable property isidougray that the total amount af....... (together with

interest on the principal sum up to date of payinantl the costs of taking out this execution, laised by
attachment and sale of defendant's movable propemer annexed list and paid to me.

When attachment and sale of immovable propertpugyist: |1 pray that the total amountf..... (together
with interest on the principal sum up to date ofmpant) and the costs of taking out this executiemdalised
by the attachment and sale of defendant's immovableerty specified at the foot of this applicatanmd paid

to me.

L, declare that what is stated hereintis to the best of my knowledge and belief.

Dated the

Signed, Order /decree-holder.

.. day of.....
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[When attachment and sale of immovable property isought.]
Description and Specification of Property

The undivided one-third share of the judgment-delit@a house situated in the village of, vatue....., and
bounded as follows:--

East by G's house; west by H's house; south bygrdad; north by private lane and J's house.

L, declare that what is statedni@ &bove description is true to the best of my Kadge and belief,
and so far as | have been able to ascertain theesitof the defendant in the property thereinifipdc

Signed, Order/ decree-holder.

****(Note: The similar form may also be used for transfer of order to any other Tribunal having
territorial jurisdiction to entertain the order of the tribunal as a decree under Code of Civil Procadte,
1908 read with section 424 of the Act)

FORM NO. NCLT. 9

[seerule 72, 76, 82, 84, 88 and 154 and also Gehé&iorm for all purposes if no specific form is
prescribed under these rules and Forms]

[HEADING AS IN FORM NCLT. 4]
Company Petition No ....... of 20 ....

Details of Application/ Petition:

Particulars of the applicant/ petitioner/ appellant

i. Name of theapplicant/ petitioner/ appellant

ii. Address of registered office of tla@plicant/ petitioner/ appellant
iii. Address of service of all notices

iv. Telephone/Fax Number and e-mail address, if any
Particulars of the respondent(s)

v. Name of the respondent(s).

vi. Office address of the respondent(s).

vii. Address of respondent(s) for service of aflices.

viii. Telephone/Fax Number and e-mail addressnyf. a

Application /Petition/ Appeal in the form of affidavit under Section ___ of the Actfor...................
b solemnly affirm and say as follows:

1. I am the Managing Director or Chairman of the Bard of Directors/a director/.......... Of the above
named company, and | have been a of themgany since......... 201..... [the capacity in
which the deponent swears to the affidavit shouldéset out.]

2. | have read the petition now shown to me and d&athat the statements made in paragraph 1 to __
thereof are correct and true to my knowledge.

4. Facts of the order against which appeal or reviewsifiled:

5. The facts of the case are given beloygive here a concise statement of facts and ottoemgls in a
chronological order, each paragraph containingeatiynas possible as separate issue, fact or agerw
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6. Jurisdiction of the Tribunal: Theapplicant/ petitioner/ appellant declares that the matter of
application/petition/ appeal falls within the judistion of the Tribunal.

7. Limitation.- Theapplicant/ petitioner/ appellant further declares that the application/petition/egqdps
within the limitation as prescribed in the provisiof section ___ read with section 433 of the Act.

8. Matter not pending with any other Tribunal etc. - Theapplicant/ petitioner/ appellant further declareq
that the matter regarding with thapplication/ petition/ appealhas been made is not pending before any
Tribunal of law or any other authority or any otheibunal.

9. Particulars in respect of the fee paid in terms ofhe Schedule of Fees of these rules.-
1.  Amount of fees
2. Name of the Bank on which Demand Draftranh or Online Payment is made
3. Demand draft number
10. Details of Index.-An index containing the details of the documentsdaelied upon is enclosed.
11.List of enclosures.-
12.1t is therefore prayed that directions may please & given:
1. Relief(s) sought- In view of the facts mentioned in paragraph 6va) theapplicant/ petitioner/

appellant prays for the following relief(s) (Specify belowethrelief(s) sought explained the groundsffor

relief(s) and the legal provisions, if any, religobn).

2. Interim order, if prayed for .- Pending final decision o&pplication/ petition/ appeal, the
applicant/ petitioner/ appellant prays for the following interim relief: (Give hetbe nature of the interi
relief prayed for with reasons)

Dated this ............ dayof .......... 20.....
(Signature of the applicant/ petitioner/ appellant

Solemnly affirmed before me at on this (mpnthday of .... 20.....
(signature

FORM NO.NCLT.10
(see rule 46)

APPLICATION FOR THE REGISTRATION OF A |INTERN OF AUT HORISED
REPRESENTATIVE UNDER THE RULES

1. Name of Authorised Representative referred unldese rules on whose behalf the intern is tg
registered.

2. Particulars of the intern to be registered

i) Full name (in capitals)

i) Address with contact no. and valid email address:
i) Father's name

iv) Age and date of birth

v) Place of birth

vi) Nationality

vii) Educational qualifications

viii) Particulars of previous employment, if any

ix) Proof of Identity

be
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L (intern above named), do heyehffirm that the particular
relating to me are true.

3. Whether the authorised Representative has mialeeady registered on his behalf and whether
intern sought to be registered is in lieu of oaddition to the intern already registered.

Representative and if so the name of such praotitio

attitude or behavior or character of the aboverimiefound would lead to cancellation of the iEgation
of the said .... (name) as a intern without any motic

Date:

Place:

To
The Registrar of the Tribunal

FORM NO.NCLT. 11
(See rule 73)

APPLICATION BY DEPOSITOR UNDER SECTION 73 (4) OR 76(2) OR BY COMPANY U/S 74(2)
OR BY DEBENTURE HOLDER OR DEBENTURE TRUSTEE UNDER SECTION 71 (10) OF THE
ACT OR SECTION 45QA OF THE RESERVE BANK OF INDIA AC T, 1934 (*delete whichever is nog
applicable)

[HEADING AS IN FORM NO. 4]
Company Petition No ....... of 20 ....

IN THE MATTER OF THE SECTION 73 (4) OR 76 (2) OR 74(2) OR SECTION 71 (10) OF THE
ACT OR SECTION 45QA OF THE RESERVE BANK OF INDIA AC T, 1934

AND

IN THE MATTER OF (State the name of the Depositor @ Company or Debenture Holder or
Debenture Trustee-applicant)

AND

IN THE MATTER OF ............... LIMITED (State the name of t he company)

(i) Name and address of the Depaositor/ Debenture holdeliezy:

(i) Name of the company and address of its Regdt©ffice:

(i) Name(s) of Depositor (s)/ company Debentuoddler/ Debenture Trustee (s) with full address:

(iv) Amount of Deposits :

to the best of my information and belief and thatrl aware of any facts that any unethical and irairfp

the

4. Whether the intern sought to be registered risadly registered as a intern of any other Authdrfe

I, ............... (Authorised Representative) and Practicasy ....................... Bearing Registrati
No......... on the rolls of ................ At ...... , having officet daddress with contact no and v;]:d
email)..........ooeeinl andresidingat ..................... certifyahthe particulars given above are tjue

Signature of Authorised Representatye

(v) Fixed Deposit / Debenture Receipt No. & ddbkotostat copy to be enclosed):
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(vi) Terms and Conditions of Deposit/ Debenturalas date of Maturity of Deposit:
(vii) Details of payment made, by the companwrif:
(viii) Actual amount due as on date of applicat{Bnincipal/interest)

(ix) Details of correspondence, if any, made et the company and the Depositor (copy] of
correspondence to be enclosed):

(x) Any other patrticular (s) as may be considesdevant.
The Depositor/ Company/Debenture holder/Debentunst&e -applicant, therefore, prays:-

® that the company, above named be directedakenmnepayment of the aforesaid Deposit(s)/ Debergur
(s) along with interest due thereon in accordanitie the Terms and Conditions of the Deposit/ Debent

(i) that such further orders be passed as thauhal deem fit in the circumstances of the case.

(Signature of the Depositor/ Company/Debenture drdldebenture trustee-applicant

Place: .................
Date: ......ccoevninie.
Whichever not applicable may be deleted.
FORM NO. NCLT. 12
(see rule 45)
Memorandum of appearance
To
The Registrar,
National Company Law Tribunal, ................ Bench,
In the matter of ............. Petitioner.
V.
.................... Respondent
(C.P.NO. .........0f 20......... )
Sir,

Please take notice that I, AB, Company Secretapyactice/ practising Chartered Accountant/
practising Cost Accountant, duly authorised to eappearance, and do hereby enter appearancehalf b
................. petitioner/ opposite party/ Registrar/ Rawl Director/ Governmentof .......................In
the above-mentioned petition.

*A copy of the resolution passed by the Board oBEtors authorising me to enter appearance arfd to
act for every purpose connected with the proceeadfog the said party is enclosed, duly signed byfong
identification.

Yours sincerely,
Dated .......... dayof ............... Address:

Enclosure: as aforesaid Tele No.:

FORM NO. NCLT-13
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[see rule 87]

Public Notice of petition under Section 245.

Take notice that a class action petition underiaec245 of the Companies Act, 2013 dated...... |
presented by............ before ............ Bench, National Conypaw Tribunal. The lead applicant in tRe
said petitionis................. The respondents in thattjpet are...........

The said petition/ satisfies the admission rela@atlitions stipulated in section 245 and has belemteed. It
is fixed for hearing before the Benchon ....................

The petition has been filed on the following grosind.................
The petition seeks the following relief.................

The members of the class for the purpose of tlaisscaction petition shall mean........... If you belondhe
class in relation to which this Application has mefded, you will be bound by the outcome of tfjis
Application, unless you decide to opt-out from th@ceedings by submitting the relevant form to [ghe
following address............. , Subject to the Tribunalermission.

Signature
(Registrar, National Company Law Tribunal, ...... Bengh)

FORM NCLT-14
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
[See Rule 128]
Certification when deponent is unacquainted withlinguage of the affidavit or is blind or illitéea

Contents of the affidavit were truly and audibladeover/translated into ........................ languéigewn to
the deponent and he seems to have understoodntieeasal affixed his LTI/Signature/Mark.

(Signature)

Name and designation with date.

Form NCLT-15
[See Rule 131]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

New Delhi

Case No......... OF 20............
Between
....................................... Appellant/Petitioner

(By Legal Representative Shri............. )
and
...................... Respondent/s

(By Legal Representative Shri ............ )

Under Section 424 of the Companies Act, 2013 r/w wesponding power
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vested under C.P.C.

Whereas the Tribunabuo motuor on consideration of the request made by Shmt/[8/s
....................... ( Appellant) having been satisfied thabguction of the following documents or records
under your control or custody is necessary for erajecision of the above case, you are herebytdddo
cause production of the said documents/recordsréddfds Tribunal /forward duly authenticated copies
thereof on or before the ..................... day of.....20.........

(Enter description of documents requisitioned)

“By Order of Tribunal ”
Registrar
Date :
FORM NCLT-16
[See Rule 140]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI
Petition NO............... of 20...............
Deposition of PW/RW
1. Name
2. Father’'s/Mother’s/Husband’s Name
3. Age
4. Occupation
5. Place of Residence and address
6. Name of the Officer administering the

Oath / affirmation
7. Name of the Interpreter if any, duly
Sworn/ solemnly affirmed
Duly sworn/ solemnly/ affirmed
Examination-in-chief: By
Date:

(Signature of the witness on each page)
Statement of witness as recorded was read ovesiditad to the witness, who admitted it to be carrec
Signature of the Member of the Tribunal with date
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FORM NCLT-17
[See Rule 142]
CERTIFICATE OF DISCHARGE

Certified that .........cooii i, appeared before ghiribunal as a witness/in/ No.
....................... of 20......, on behalf of the appellant or peadent as Court witness on this
............... day of ....20...... and that he was relieved at ................ON........................ He was

paid/not paid any T.A. and D.A. or allowance of Rs..............

Date : Signature of the Registrar

(Seal of the Tribunal)

FORM NCLT -18
[See Rule 163]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

REGISTER No. of No. of Name of the | Date of Date of Appeal Interim Final order Direction Steps Remarks
OF SLPs/ SLP/ the case Applicant/ dispatch | receipt | dismissed o
APPEALS | appeal | appealed | Respondent of Direction Inthe If any, for Taken for
COURT Sl. against Of records | allowed appeal with | compliance | compliance
Before records from with date If any, date by the
No the to NCLAT with date Tribunal
NCLAT NCLAT

ANNEXURE — B
LIST OF DOCUMENTS TO BE ATTACHED WITH A PETITION OR APPLICATION

S.No. | Section of the Act Nature of Petition Enclosures to the Petition

1. 1.Copy of the memorandum and
articles of association.

2. Copy of balance sheet of companies.
3. Affidavit verifying the petition.

4. Bank draft evidencing payment pof
application fee.

5. Memorandum of appearance with copy of

Application for change in the Board Resolution or the executed
Sec. 2 (41) financial year Vakalatnama, as the case may be.
2. Application to Tribunal where | 1. Copy of the memorandum and articleg of

company has been incorporatedssociation.
by furnishing false or incorrect 2. Document in proof of false or incorrect
info or by any fraudulent information or fraudulent action.
action. 3. Affidavit verifying the petition.
4. Bank draft evidencing payment pf
application fee.
5. Memorandum of appearance with copyf of
the Board Resolution or the executed
Vakalatnama, as the case may be.

Sec. 7 (7)




[T 11 —=ve 3(i) ]

RA T TS ¢ ST 103

3. Sec. 14 (1) Conversion of public company 1.Copy of the memorandum and articles| of
into a private company. | association.

2. Copy of the documents showing that the
company ceased to become a public
company.
3. Affidavit verifying the petition.
4. Bank draft evidencing payment of
application fee.
5. Memorandum of appearance with copy of
the Board Resolution or the executed
Vakalatnama, as the case may be.

4. Application for issue further | 1. Copy of the memorandum and articleg of

redeemable preference sharesassociation.
2. Documents showing the terms of issue of
the existing preference shares.
3. Copy of the Board Resolution and
resolution of general meeting for issue |of
further redeemable preference shares.
4. Copy of the latest audited balance sheet
Sec. 55 (3) with the profit and loss account of the

company with auditor’s report and directof’s
report.
5. Affidavit verifying the petition.
6. Bank draft evidencing payment pf
application fee.
7. Memorandum of appearance with copy of
the Board Resolution or the executed
Vakalathama, as the case may be.

5. Where the company is the petitioner.

Sec. 58 (3) or 59

Appeal against refusal of
registration of shares;

or

Appeal for rectification of
register of member.

1. Copy of the memorandum and articleg
association

2. Latest audited balance-sheet and pi
and loss account, auditor's report 4
director’s report.

3. Authenticated copy of the extract of f
Register of Members.

4. Copy of the resolution of the Board
Committee of Directors (where applicable

5. Any other relevant documents.
6. Affidavit verifying the petition.

7. Bank draft evidencing payment
application fee.

8. Memorandum of appearance with copy

Vakalatnama, as the case may be.

9. Two extra copies of the petition.

Where the petition is made by any otl
person.

1. Documentary evidence in support of {
statements made in the petition including
copy of the letter written by the petitioner
the company for purpose of registering

of

ofit
nd

he

or

of

of

the Board Resolution or the executed

ner

he
the
to

the
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to, any share, or interest in, or debenture

company.

2. Copies of the documents returned by
company.

3. Any other relevant document.

4. Affidavit verifying the petition.

5. Bank draft evidencing payment
application fee.

Vakalatnama, as the case may be.
7. Two extra copies of the petition.

transfer of, or the transmission of the right

5 as

also a copy of the letter of refusal of the

the

6. Memorandum of appearance with copy of
the Board’'s Resolution or the executed

6. 1. Copies of memorandum and articles| of
association;
2. Copies of audited balance sheets for past 3
years;
3.  Resolution for allowing such
consolidation or division and providing
justification for the same;
o ) 4. Documents in proof of new capital
Application to Tribunal for structure and class of shares bejng
Sec. 61 (1) consolidation and division of | .4solidated or divided:
share capital. 5. Affidavit verifying the petition.
6. Bank draft evidencing payment pf
application fee.
7. Memorandum of appearance with copy of
the Board’'s Resolution or the executed
Vakalathama, as the case may be.
8. Two extra copies of the application
9. Any other relevant documents.
7. 1. Copy of the deposit receipt
Application by depogition for \%itfcl: tc;]%ycgﬁng;y(?orrespondence exchanged
Sec. 73 (4) irre]:t%?é/;r:ent of deposit or 3. Bank draft evidencing payment pof
' application fee.
4. Any other relevant document.
8. 1. Names and addresses of the officers of the
company.
2. Full details of small depositors such |as
names, addresses, amount of deposits, rate of
L interest, dates of maturity and other terms
Application to allow further nd conditions of deposits
s time as considered reasonabf@ P '
ec. 74 (2)

to the company to
deposits.

repa

4. Annual Reports for the last three years.

5. Projection and cash flow statement for
next three financial years duly certified
Statutory Auditors of the company.

6. Any other relevant document

y3. Reasons for nonpayment or late payment.
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Sec. 97 (1)

Application for calling of
Annual General meeting.

1. Affidavit verifying the petition.

2. Bank draft evidencing payment
application fee.

3. Any other relevant document.

10.

Sec. 98 (1)

Application for calling of
general meeting of company
other than annual general
meeting

1. Documentary evidence in proof of sta
of the applicant.

2. Affidavit verifying the petition.

3. Bank draft evidencing payment
application fee.

4. Memorandum of appearance with copy
the Board's Resolution or the execut
Vakalathama, as the case may be.

5. Any other relevant document

tus

of
ed

11.

Sec. 119 (4)

Petition to pass an order
directing immediate inspectiof
of minutes books or directing
copy thereof be sent forthwith
to person requiring it.

1. Documentary evidence, if any, showi
the refusal of the company to give inspect|
to the petitioner.
2. Affidavit verifying the petition.
'3. Bank draft evidencing payment
application fee.
4. Memorandum of appearance with copy
the Board’'s Resolution or the execut
Vakalatnama, as the case may be.

5. Any other relevant document.

1SY

ng
on

of
ed

12.

Sec. 131 (1)

Application by company for
voluntary revision of financial
statement on Board's report.

1. Audited Financial statements of relev
period;

2. Copies of memorandum and articles
association.

3. The details of the Managing Directq
Chief Financial Officer, directors, Compa
Secretary and officer of the compa
responsible for making and maintaining su

books of accounts and financial statement.

ANt

of

DI,
ny
ny
iIch

3. Where such accounts are audited,

documents in proof of the name and cont
details of the auditor or any former audit
who audited such accounts.

4. Copy of the Board resolution passed
the Board of Directors.

5. Affidavit verifying the petition.

6. Bank draft evidencing payment
application fee.

7. Memorandum of appearance with copy
the Board's Resolution or the execut
Vakalatnama, as the case may be.

8. Any other relevant document.

act
or

by

of

of
ed
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